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Particylirs So bo examined Endorsement as tc result of examination
[ ] Ay gy ) oy 1/§
Is the appsal competent 9 /
a) Is the application in the 1"
prescritad form 7
b) Is :ihe znplication im paper
2uck form 7
c) Have six complote sets of the
applicacion been fiked 9
a) Is the apreal in time 7 i?&
~) If mat, Gy how many days it
is beyond time?
c) Has sufficient case for not
making the application in time,
beur filed?
Has trs document of autharisation/ ‘1n
Yakslatroma hoaen filed 9
Is the epplication accompanied by 7/& .
2.7/ stal u“du: for Rs,50/= :
P » '
Hiz the cortified copy/copies -/ '
2t the order(s) ajainst which the
appllc.tiJn is madec neen filed?
N . , U 4
R, Hzvz the copiez of the !
documents/ relied upon by the
applicant and mentioned in the
aoplication, tean filsed 7
. .
")} Have the doouments referred %f‘
t> in (a) abcso culy attested
oy a Gazotted Oificer and
vimbered zccordinuly 7
. Y
) Arc ihe ducunants referrod 7‘
£3 in (2) above nsatly typed
im double sapce ?
Has the irdok of documents heen 7ﬂ4
filed 2 pageing done properly 7
rive the chronological details H,]
¢f renrescntation made and the .

out come of such ropresentation
been indicated irn the application?

® fno mattor raised in the appli- N
ation purding before any court of
LAw UL any gbher Boench of Trlbunal?

— () e
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eprlication/duplicate
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©) Igirtieal with the Original 7

Jefueeive 2

- srElc in
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o ‘e bRl fIle sizu chvelupes
bearing full addrossss of the
risnondents boon filed 2

14, AT. thu given addross the
rcyisterce addrpczs ¢

15, Du the names of the parties
statod ih cnu.coplos tally with
these indicated in the appli-~
c2%tiaon ?

L 0T tyre ur supoorted by an
it affirming that they
c ?

C <
C

17 Arc the facts.of tho gasc
mwntionud in icem no, 6 of the

application 7

-

g) Concisg g
) urcer distimct hcads 7
Mumbored consccoivuly B

AY
/
) Typed in double spacz on one
sids Lf the paper 9
he particulars for incerim

oracr nraycd for indicated with
TeLg.ns ?

19, whether all the remodies have
bcen oxhausted, '

dinesh/
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L | OoAo NO.137 of 1990 (L) d
((EL 2404;:§§g Hon'ble Mr. D.Xo. Agra%al, J Mo !3

»

’ Hon‘ble Mr. K. Obayya, AcMe

H
!

Heard, Shri S.B.jPandey, counsel for the
applicant. 1

Admit.

As regard the inierim relief, Issuenotice

to the respond:nts, to show caduse, as towhy, the
interim prayer, made for be not granted. Meanwhile,
the respondents are directed to consider the candidature -
of the applicant, in case, they propose !0 make the
ad-hoc appointment on the post of Steno/ Typist, which
the applicant was holding on Contract /baily wage basis,
The applicant shall also be entitled toput forward
his condidature, in case, selection forregular post of
Steno / Typist is proposed to be made :d in case, he

fulfille the qualifications and is sdected he shall be
considered, accordingly.

List it for orders on interim mater on 16.7.1990. 7
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2 this case we have found ¢hat RARERE
’m::::'f\ Lo veriance between the parties D.R

oo Lo Ute naturs of ap'oointm:n

Oecording to the documents £ileq by o 1 .

Cho upplicant he was appointed by ’QF FLL%‘} % %GLO

¢che Uidon gg gndiﬁ.a "’Ei’eehthf cgsgt of

22 iuspondents is tha e in £a : .

v-as '”-s;ﬁsy% or contract basis., The 4 prute . . vy {v&g

cEpsleant iz seid to have worked with

breka: perioﬁs and it is not known Su\,ﬁ ,\j . f 4 Joal.

Uhethe: be’weeﬁ 4982 and upto 1983 v

N0 wer Guring this period of time ag Coso

Cly point of time employed again

OF not, ¢he aature of appointmeng . .

Of rocommendation regarding his )‘v.”o.i L. . He,,

fogulenisaticn or sanction or ;2 <«

eveilanilit Ly of vacancy 4s also H"*-S .

rot Ciezi from 4 he pleadings of t¢he Cale TR |

Perlieso Rocondingly in this case A . ‘

C PCiusel of ¢he record is G vL*—%Ho( Loy

DECepwany, aus such this 5e wiil

bo 14 ,wbcg for hearing on éfI’ o H@A. . 8—&,« el

o2 which dzto the ..espmdents W O -
rrodues Sho recoxd, The case 227 )9[ “fSY Ft:w{g

Lhe,l‘i 20C ho ‘L;ea;,ed a@s tied up . ’
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CENTRAL ADMINISTRATIVZ TRIBUNAL
LUCKNOW BENCH

LUCKNOW

Date of Order:
O.A, No. 137 of 1990

Kashi Prasad Pandey Applicant

versus

Union of India & others Respondents,

Hon. Mr. Justice U.C. Srivastava, V.C.
Hon. gé; A,B, Gorthi, Adm.Member.

- e - an T TS D D VS e M M D D MR T T D G G WD A WD M S D g P TS W e A W

(Hon. Mr. &.B. Gorthi, Adm. Member)

This application is for quashing the
order terminating the services of the applicant
and for a directisn to the respondents to ffllow j;,
the applicant to continue to work as Steno Typist i '
and to pay him salary as a regular employee with
effect from 30.3,1990,

2. Shri Kashi Prasad Pandey, the applicant
states tha+ he worked as a casual labour in the
Telecom department from 1.4.82 to 31.3.1983 for about 35
days. In 1988 he was appointed as a Steno Typist
on casual basis in the office of Telecom,Engineering
Division, Faizabad. He continued to work in the
said appointment till 30.3.90,'§;;% the services *%
of the applicant were terminated, ﬁqﬁs alleged that
in between,from 1.5.1989 to 31.10.89,he was shown

a
as an employee of, , contractor, although he continued L

to verform the same duty. The applicant referred



@

to certain officizl correspoendence(which he szems to
have unauthorisedly got possessicn of ) to shew that
the office did require the servicesof a Steno
Typist to be engaged on feqular basis. He, thus,
contends that the termination of his services is
illegal and that h= should be put back on his
engagement as a Steno Typist and his appointment

should also be regularised,

3. The respondents contested the claim of

the applicant from every angle; firstly they
attempted to show that he had never worked in the
department as a casual labour in 1982 and that the
work certificate procured by him was givewto him <
by hi: relative whose complicity in the matter is unde
investigation. In fact, during 1982, the applicant

was a reqular student of B.A. Part I in a lcecal
college and coulé not have been a casual labour

also simultaneously. Later, from 1988 to 1990 although
he worked for scme time as a Steno Typist on casual
basis and was%éometime engaged through a contractor, L
he acquired no right to hold that post permanently.

In any case, he could not be employed on regular

basis as there was a total ban on such employment.
Méreover, he proved £o be untrustworthy as he
surréptiticusly removed official correspondence L

for his personal use,

4, At the very outset we disregard the
respondents® contenticn that the applicant was

engaged as Steno Typist by @ Contractor and not
by the department because the fact remains that

he continued to serve the department, although

he was paid through the contractor. A very critical



@

view of such system of contract labour was taken

by the Hon'ble Supreme Court in 'Catering Cleaners

of Southern Railways vs. Union of India' (A.I.R.

1987, SC, 777). It was held therein that the system
was archaic which should not find a place in a
-~ A

social welfare State,
5. As regards the respondents' contention

that there was no sanctioned post and that there was

2 ban on fresh recruitment Sﬁ Steno Typist, the
applicant prcduced some correspondence which shows

that there was a recuirement of the services of Steno

Typist in the office of respondent No. 4 and that the

respondents already undertook the precess of

promoting some departmental class IV employees to

£il1 upmélass Il post of Steno Typist. In any case,
wvhether @ post is availabie with the respondents or

not and whether they are prevented from haking

any fresh recruitment due to the §Government's ban

are the matters which must be determined by the

department itself,

6. Ther= is no doubt that the respondents
utilised the services of the applicant for more than
a year and a half. We, therefore, direct that the
respondents shall, before giving appointment to any
fresh candidate, as Steno Typi:t, will take the
services of the applicant, be it on a casual orbufgiéz
regular basis, keeping in view the experience gained
by him in the department. Ther-:after, the reguleris-

ation of his serviceg will, of course,be governed



by the extant rulas,

7. The application is thus, partly allowed

in the above terms. We make no order as to costs,

A
Shakeel/ Allahabad Dateds .z -o1 -
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T THZ CWITRAL ADIITTISTRATIVY “RIETTAL

LUC.IT0Y CIRCUIT, LUCKioY

" e

Sk [37/% (L)

-

( APPLIC .TTOQI TNDIR SCTTCIT 18 OF TH AMTTTSTR.TI VA

TRIBUILL ACT 1985 )

Kashi Praszd Pandey
aged ebout 27 ye2rs

son of Sri Bansh Raj Randey

Stems ( neily ‘eges)

Office of the Telecom,Divisionel Ingineer,
Faizabed, Resident of C/o Sri R.Pdlfsre,
uérter Koo I-2 B (Sehind Reilvey Hospitel)

Reilway Colony, FaizabrAd - 224 071
eco ADrlicont

Versus

1, Union of InAis thrwgh the Secretory,

iinistry of Mele-commuaicrtior, Icw ncihi,

o Gereral lian ger, Belecom, U. . Ciicle,

Luckrnove

3o DyoGereral ieneger/ Director, Telecom,

Centrel Area, Lrekicive

4, Dlvisional Cfiicer(ingeg), Telecon -

Mgineering Division, Feizsb-a,
c. Resmarents
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o DEEIL3, O, SESLICITQTL

1, PARTTCULARS Or THi&E ORDZR AG T7ST "HTCH SFFLICATTON
IS lADE.

Sl o Gy

(i) Thet the present arovlic: tion is being

filed feeling aggrieve” by the imrugres 1liegcl,

crbitriry ar’ ~iscriminatory 2ction of the orrosite
pérty no. 4 thereby terminating the services of

the spplicart ~ith eifect from 30.3.1290, althouvgh

he has w~orke® for more thesn 240 Acys in a Celender

year. Hovever, rp bipce’nre of retrenchment has

been folloe?® by the resrordents ~hich is vrescriben

under the InAdustrial nisynte .ct (Centrel) sni the

vost in Question is stiil vrecut,

20 JURTSNICTIQN OF THT TRIBUITAL

) GO ed S S0 v B P N G Vv BN ) S GCe

The apnlicant further ~eclares theot the
special matier of the order agairst vhich he wants

e

reﬂress&h(vﬁthin the juris2ictisn of the Tribunal.

Tne trilicrot Feclares thrt the svecial

natter of this 2vrlieation is -ithin the juris.

A{ctior of this Jontble Tribunsal Court,



3o S DRI Y S S YV

Tne applicant Aeclares th:t the appli-
cetion is within the limitstion verio” os pres-

cribed unfer section 21 of the Administrstive

Tribunel wct, 1¢85.

4. HECIR  OF  WE  CASE_
i) That the pfeser"t epPlicotion 1s being

-

i1le” feeling oggrieves by the imbugner illegsl,

arbitrary ard Aiscriminctory sctisn of the reston-

“ent 'o. 4 thereby commansi temminating the
anging

services of the arvlicont vith effect from 30th

-

March, 1220 f*ithnu’c i‘ollo“ing the proce?ure of retrench-

ot -

ment prescribed in the Injustrial nispute Let(Centrsl)

¢lthovgh he has completed more than 240 dzys in a

Calener yeor en~ the post im questinn is still

veeert emd for which the crrvlicont hes cleimes of

his regulerisation.

#3) Thit epplicrnt ves iritieily omointed as
Caspal Lemur in the yefr 1982, Hovever, he haA

vorke” -ith effect from 1.4.1982 to 31,3,1983 anA



- -—

haa +prked 359 Azys.

(ii1i) That therfafter in the year 1988 after

shifting of office of Telecom nivisionsl Engineering
Luckmoy to Feizabcd the most of Stenp-Tyvist fallen

vecznt in the ofiice of Resmonient no. 4. However,

L4 -

being & Auly Quelifie” cindictte for the afore-

o’

sz2i” post the epplicint wes srrointed os Sternp-

Tyvist on Cespal basis in the stuff gap arrangement

-y

on 8 consSpliAzted pay,

(iv) That 2fter shifting of ofiice of the Tele-
com Mvis‘oncl dEngineer, Luckuov to Faizabsd no
Stems-Typist (HinAi or unglish) wes avsilable in

the ofiice of resrpnfent no. 4 #n* 2s suych he vrpte

a8 letter to the responient No. 3 thereby seeking

his zpurovil. The resronfent np. 4 has writ*en

o

ir the :ioressid letter Actes 3,111,188 thathhe

shiftirg of oflice of the Telecom nivisionel Ingge
f 73

211l the Stern onv Typists gove their odtion th he

Telecom nistrict kareger, Lucknow sn? 11 have been

absorbed by Telecom nistrict Manager, Lucuwnw as

a resvlt of ~hich the Telecom nivisinnal 3ngineer
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e

Luclngw ofiice h's been shifte? Tp Failzdbhur +1thovt

any Steno an? typist. The resvordent lo. 4 heAd &lsh

st:zted in the ~hmve sazid letter that +ithout Stenp

grA Typist A:y-to~dry vork is being beAly sufrefring.
411 letters are being vritten by henA apa &s such

he has no obtion except to emrloy Some one on MN3ily

r ted bisis. It 1s relevent to nertion herein theot

- - -

being @ competent an? quelified cendi- ted to aproint

on the aforeseis rast of Steno Tyrist end being an

-

experierce holder, o hg? #lres?y been emrlayed

by the resvorAent mn. 4, The resvon’ent No. 4 sent

his neme to the respnafent no. 3 for his sorigvel.

ot - -

This fact +as aglsg mentinned in the above saiA

- -

letter ~cted 8,11.1988 th t erriicsut shoulA be

- - -

£11oveA ts contisuve to Ao »rk on the most of Sten@-

-

Tyrist t117 o regrl-r eelecte” crniiicte 1s not

- —

sveilchle. Toue coby of the above said letter ~ated
8,11,1688 written by the resmalert l'o. 4 to the

respynient M. 3 is beines ercloser heretith as

‘niexpre i0e =T with tufs arrlicrtions

Cah L Ca W et e &

(v)

=
j=y
ot
[N
i3
K
@D
e
=t
4
o
L]
b

he ~Tove sair letter

A.ted 8,11.1988 the reswonient no. 3 ghvew his

spripv.sl for eprol vtnmet of a naily Reted Stenn-



W
.:ic”*=/

&)

v 6 o

Tyrist in the of_fce of thz resrstent o, 4

vide order A ted 3.12.,1988. 4« tine cocoy of the
letter Arte” 3.12,1688 ~rit+er by the restondent
"o 3 to Resminfent v, 4 is being armexe? here-ith

A8 LLuexure llg. s»-I7 ~ith this ¢voiic-tinn,

(vi) Thit therezfter resmindent mv. 3 ~Ipte
a letter to the resry. "etit nn. 2 thereby reguesting

therein thet the orser for filing the vocsncy of

the Ste Tyiist In the ~vis‘nanl Oificer, Faizsned

Shovl? be prsse? bee vse the 'nrk i1s suifering

there bsdly. It +rs clso rewweste® in the cbove

Said Jet' er :teq 24,19,19828 thot in the me:ntine
the resro Aent 23, 4 shovld e vermitte’ to envloye

a Tyvist on "8ily r.te? busis. i true cany of the

-

above s¢id letter * ted 24.12,1988 written by the

resro.“ent lloe 3 to the resronient Hoo, 8 =axw is

et

being enclose” here-fth as_inrexpre o, A-ITL

with tiis 2oplic.tinn.

(vii) Th t the rost *a questian v©s not

arprove® by the resrardent o, 2 an the vork of *he

—

olfice of T.ne o Fa120D A wie suffering ar~ es

such the Resronfent I'm, 4 a2galn wrote a leter tp



the resnorient lloe 2 steting therein that the -ork

of his nffice is suflering since last one ye:zr anA

ofilce is run*dng ~ithowt Steno 2pns as sych the

Some importnt 714 confi‘entisl letters copnla rot

— - st -

be Aesrztched or Aisvesed offe. He hes 8] 8g st.te~x

- —

in his letter th=t he hes lesrnt th 't some capai.

A-tee in the c-re of Steangravhers are availshle

an? he shHyld be mastz” in the office of Restnrient
oo 4. A trve cory of the chove sai~” Jetter Aztes

6601989 vritten by the resng=iert ", 4 to the

resmrient 2o. 2 is being 2nnexe” heretith cs Annexvre_

e I, IV ~ith this enrlicrtion.

do! -

(viii) Thet the respnifeat no. 2 314 not apvoint

@ regulcr selected candiscte in the office of the
restordent noo 4 . However the work was suffering

there in absence of Stenograrher as such the res-

PorAent no. 4 2g.in send s remirder to the resvontent
Woo 2 arA 3 for seeking their aoproval to aproint
) <Qj 8 Stenp-typist on 23hoc basis for a mininum perinA

e
_L Q -
\ of six months., 4 photo covy of the letter *:ten
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14,6.,1989 writter to the respordent I's. 2 and 3 by

the resvonfent o, 4 is béing grnexed herewith as

Annexyre 1o A=V to this aprlicitinm,

(ix) Thet thereafter the resporient rp, 2 wrote

: &
& let*er on 20.,9.1989 to the resrandent ng, 4l;egu-

larisfng eafgﬁhoc apvointe? Steip-Typist an® he

hes 8lsp requires #11 perﬁjcvlsrs of the apprlicant

in the Prescribe? Profoma, vhn 89S slreedy -orking

there as a Casu#l "lorker, BeczuSe np particulars of

the aprlicant wes sent to the office of responient

0. 2 on Prescribe” vmiorms. 4 verpsel of the

dr — —

Fhove s8id letter Acter 2091689 vill revezl thet

- -

the avplicant v¢s employe® by the resmorients on

adhoc besis, trve copy of the rhtove sais letter

Acted 2009,1989 1s being annexes heretith ss Annexvre_

oo A=-VI 4o this sprlicciisn.

(x) That theresfter applicant w&S require? by

the respondent no. 4 to su}:hit his srriication -ith
his a1l perticul:srs ~rn” certific: tss incluving

experiecce certificite in Suppart thereof, arn~ es



such in conrlifice of the requiremeant of the

-

Aepartment the aprlicnnt sulnitte2 his avplicotior
+ith all rerticul:srs clongwith the certificctes
in suvrort thereof to the resrondent No. 4. Hovever,

after receiving the avplication of the avplicant

the responient No., 4 sent his aoriic:ution on the

Prescribe” Proforma to resvordent iv. 2 with his

recommendation for regulsrisstion of the orplicsnt,

—

4 true cory of the atove sair letter 72te? 20,.1D.1589

is being armexed heretith as snnexure No . =-VII_ to

this arplication. It is rertinent to mention h-rein

ot -

that arplicent rzs getting conspli”rte? psy mnR

-’ L4 e L d

‘Adhoc ' vorA hés been use” in the letter 2te? 20.9.89

ant 20,010,189, This fact reveal th:t the petitioner

was appointe” on afhge basis,

(i) Thét with malofi~e intention 2nA zmg 27opting
. !

et

unf:‘ilpractice to sefest regularisctinn cleim of the

-

erplicant the resrorfent o. 4 employe® the avrlicqnt

on contréct besis with effect from 1.5,1989 to 31.,10.89,

Although he -ts performing the same +ork on the same



(wf/
oL ¥

slcece cf ;osting. lkevever, ne ¢bove said enclo-

sures will rovesl +he foeos thnt the & licint was

ernrloyed Dy thno res.cawents,

(xdii) “he s oin 20.7,:8¢0 apzlictnt was very

mach surprised tc receive the ilapagned ovder drted-

26,2,2950 passzd ne ~he reos.ondent ¢, 4 thereby

+enainetinT the serviees ¢f *the 7 :licint vith
effec: frcx 3;.3,;99;,3: i1 aenticaef in the impugned

crider thet «he responiens .i%, 3 did not sen&’his

sich he is bel . temyiaited. .. phete cony of the
im armnd order deied 24.0,1%90 is peing enclosed

herevith as nacxase 2. A-VIII to this acwplicaticn,

o
.
e
-3
b
{r

it is rel~vaat to mention herein

theg efeer ~zosing the ioagned order of temii-
netlon 2 =od 24,2,18¢0, -hich vr@s received Ly

the &7 licent cn 25,2,1990, Sri D.¥.5ingh, who

is working as 2ivisgloncl Cificer ((ngineering) in
Teleccn nginsering Jivig.on Jaizawad nirete a
leotver o o moomuwerismiy ol veleiiewaidi, ho is
costed es ..usistent Co-arel lenager (S¢s££) in

the cilice o0f the Seneral (ancger Telecom, Jev-




S

Circle, Lachino: st ting there'n th!t the post of
wteno Typoist Ls vee'nt unler nim uhich is sanctioned

by the respondent ¢, 2 vide his order d-ted 11.7.:979

s
¢ad es s¢cﬁksh0¢lﬁ b2 lven directigg to £ill up

the s-id vecency, 4 tric co. v of the akrove said

letter A7 ted 2€,2,1990 i szing apnexed herewith

as snasxare e . ~IX | with this a,plicaticn,
(xiv) -ho the <bove said facts will reveal
N

that ~2aw .ri J....vingh, "o i: werking ss fdg
Jdivisional Ciiicer (inginecring) in the teleccm
“nginerring Jivision Frizeased hes dealt with the
applics*ntriin the cre hent he hed termineted the
services £ the 3> licsn*t cn the grounds that the
post in cuesticn is no. asz.roved vide orﬁer doted--

24,2,28¢0 .nd the.other and after one day he

"

wrote a lettor deted 20,2.2990 for seeking directiins

cf the res.cndentz nc, 2 to 2wpoint some other »er'son
smenticning therz jin £h .+ the rost 1is already sane
ctioned vile crier & oo 11.7.1879 . It shois malafide

intonticn cf $ri D,i.-ingh it the agplicant and



Jeceaber _269
January 190 31 days
Februzry 1290 28 deays

+arch 19¢0 3i days

Total 335 divs

QY A Tever T GeN

shicto co v ¢f the .x¢

issand Tty the resucadent Jdo, 4 de tod
beiny annexed heresith es snnegure iC. A~ 3 _ vith

this aoplicaticn,

1
ne @ .plicent hs vierked es a

(vili) Thet eincec wia

N

2e’lly vages werirer on censoll? ted Ly in locel gap

arrengement vith edlliecs frenm 1.4.:987 to 32.3.1983
and with eilfect Irc.: 5.¢,:985 & 37.3.:S20 @2nd as
siach he hés ccmcleted “beuat 3 ye rs serdice, which

ff,r imore than 240 d¢ys in a cclanizr vear,

(3eviid) “hat the a_, licant rxvin. been cried
centinucusly mere then 240 dgvs as 3¢ ily -rages +wrker

in lecel gap arrengasent on 2 c.nsolidted pay ~nd he

being e worhiman 2s defined uarder the Industrial Disrate

-+2t, his services cc'ld not be torminated without

Zollowing the .reccel::e ¢’ the retrenchment as conts ‘ned



-

i

Pakd

—

i
A

under sceticn ZE ¥ of +ne Zentral Industrial -~

witin- a1t fZelloviny the srocedure of retrenchment

-

even thoazh he hes worked for 240 deys the supreme
Court ~hile allgwing ¢irevl filed under the judge-
went ead crder ~f tne High Ccart Jpnecl o, 4077

of 1986 ori ¥,i,Choibe Versus Food Lssential 3¢ vio-
dities Corpor:ticn 21l cothers, staeyed the order

¢f tepnin: tlor ond directed to reinstate the in-
cambant it £all hecik a_es., The cese of the appli-
cent is alsc £:11v covered by the above said deci-

sion aad he is entitled to a2n Interim order

during the pencency «nd  finel disiosal of the oreser

ap. lico tlion,

(zc2) Lt zhe derertment of Tele-communie

cat’cn is en Indastry withing the .etning cf the
Indastrial Jis aze ..ct znd the service of the

&.rlleent hos been covered under the provisicrs
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Vol Jaer Decdrge sincs <amittedly no notice

1

before teroinatisn ¢f the services ¢ the z3-licant
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(xcxdd; Ciaen e Lag agme . scticn of the rese-

sordents In nou _=ralttine %o a:z . licant to rork
I
AT wi

acunts  toownizir voeiicn n oas asch <35 his ser-

1 fa e e A ym T et e :
vices neve aesr cErudnd Lo onliv o in corder tc defewt
his claia i rey leviqeeion,

(32l di) ST ohe fmoaoned Lroier hes been simly
@ Inuterition o dafeet the regu-

Lrisatiza cletsy o2 *na & Llicimnt cnd the said

de .-': Falm ey pemgy e e B P Ty, . P -
gCt-tn e Lhe ros Crdent 1o wholly lllanel, arbitrc ry
ot AT Yy
or LG TlVe
(s=cv) Cotne venr conlizt F the e slilice-
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- L e
“he Suzrier Taorlcicse Whe higner eathority hive

alia g o Zreci tod his ok even they hove given

thilr rece imerl % -n for is regqilariseticn,

{ x2cv; “non)iesileg DL Lhe v icned order of

terainition &  ldecztt Lo e an wnemiloved dnd as

sich he iz S _eripg ~ro + hard-shtiy and eccononice

¢t

crisis heci - @ ol icars ia helding the liability

:
]-e
m
i
T
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1
0
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0}
w3
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o0
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O
ct
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<
}ob
J
3

the sema dol'isx og cerfimed ky the ayzlicent and
@s sict 2ctinn ol thr res cadents are violative f

Ariicle 7 47 tha Coomvda+ion of ndia,

- .- o - Lyt e = g g .- - i
Je v L -5 2 R TLL s PR -T_ - G:;-L' & RQVISLLA’S
- S . R i b R e et

.

() ~ha:w the porticilers ¢f the asplicant vasg

2L o mhe res cndont on preseribec wfomr Lrofcocrma

. |- — = i g - vory, ) e e - - -—
Eor nI g S TLVE L i Ly smErTimoi: month of Cctcker,
cmem s N . e .

R R S T reLoinT the crder of = rewal
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the rus c-dent nu, 4 hes terminzzed the services

cf che 7 lizint o lith altarior motive and melafide

lotenticn +t0 ¢ ¢lnt Bio s of ndicate,

k
iog
.
+
3
o
o3
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%
N
o
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5
b
3y

cor thmmuously oo the-
derlcer in loesl 7eo arrengenent on consolide ted ~ay
and he beinr a wormin ¢ s defined in the Industrial-
Jdis_2te . ct hies servic. s o-11d nct be temindted
withcat fcl’c "=~ the :rccedire of the retrenchment
8s centinad 1 saction 25 F of the Central Indus-

tricl Di= .o .ot

[4 3 e i T o .. .
{3) S Toan tne zlinllor circumstances cchersin

TeT mER cenenriid M85 Tzen termincted withost follouing

the _-cecrdure ¢£ retrerchnm-ont even though he has

weried for TeT divs the _a.reaec Court while &llo-ing
the e pefl 7l7nd under “admment and raer of the High
Coart In Lo .2l ¢, 4077 of “986 ori K.,il. Crcube Vs.

feod T usentlal Comedltlog Cor.orzticn and ¢ _hers)

f
dse g b} FE "y R 4 - I - 1 5
SEHYSL Lae orer o f terminction 2nd direct o
. = - —— » - -
LEIasif T e Inov=bant with £211 bao: -0 @5, .h® o =z
L J:w\‘e F I I e . - fa e T 2
s lmans ig T E211)y coveres” by o+ rove
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cor. ds ovajllenls Lad the post in cusstion is

1
iy declsliom Ao Z st rle w e interinm

O
3
Fi
]
4
2
1
A
4
6]
o
s

Aoring i _enfeney .. £inal disocsal of the

(4) Cte mng _acts oill veweal the : how

ALl Cesen AT, 3 ds o xof ineo of Jivisicnal Cifice
("rnaincoring) fn #ie J@lecom nrinzering Divisicn,
meg Jerlt gl dhe a 2licaticn in Che cne

nend 2 ngd serndn ted se~vices o f the a mlicont

-

e the oo nds Hhan e _ost in cuestion is net
a areved vide crfer &0 ced 24 ,7,°980 and the other

nrnd aftes no ey ha vmite a letcer dited 26,2, 19990

L0r gnening ~17=@tiins 0f the resoondcents no. 2

e ezocint summ o L.ac _ersen meationing therein thet
oot iz cireedy sanoticngd vide oruer dated 11,7, 1500

bt oohies tre gl fide intentic: of ord J.1.3ingh witt

oo e Meent 13 nis intenticn for z, .ointment cf h

¢
)
! ¥
o
1§
0
W
w
I
i

na oents w o apreint is pvn candi-

Gt e o fter taradariing the services of the a plicen

Shocen the oot Lo badly suflering there ond



>

3

~rcoloe Ln €S t.ach s nis services have been ter-~

Y,

(5) . m Umeo e el of . lecosaaniceticn

is an dincduciry - LJndn dhe neeaonag of +he iInjastiial

‘nt hes

pren covercs Jhler tite srovisions of 1ha seid ihCt.

(6, . L bacease Lace admittedly no nolice

beliere tooaint slun ol the zervices of the agplicent

h's becn given 1O i.hq end nc retrenachmeat comoen-
gation hes wean | L LS paralssion of the Government

nes peen se bt =0 527 Arpagnzd order c¢f teminaticn

ig viola.ive of Jewil . 245 F of the Central Indas-

(7) Fu. o ths faswgned Action of the respondents
ncec _emitclig tu e ;licent to wor}. amounts to uniaixm
j.'“ .

mit. vk caly in crler to defeat nis claim of

rerrrlarise i e

{e) et The imoagnoi. orier has been simbdly

sessed viin malz lide intention @k to defeat the

Coina tasacht o cleia of the agplicent and the
jaic co-ion of tne respendent is wholly illegal.

roler.oy gad discoiminatory,

i
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(2 s tiné voron end ccaduct of the applicént |

hes beet sot.sizlry o e itmost satisfaction of

(104 et Téssing of the imgcugned order of

ot
?j
ty
¢
k
iy

oolleaint becore  an unemp.oyed and

as such Lo is salfzoiag grest hardship ené &co-
ncay criusis covadse & ..licent is holding the liability

of nis Iriadly.

(11, 21t «hez esgondents are not giming
equal szlsry wu..ch ic being paid to che person

as.olvtud oa reglloo sasls, who dre perforning

the s.ae watics peclurmel DY the a;;;li'cant and as

sach «cti o ¢f s -escadents are violative of

art.ele & cof xhe Zeastititicn of India.

6 g o - v ~ e W
» Arw - W S, N O L
T A R T e aem waem e e e e et eSS0

severair v..s ©L the citncrities end nmede relrs-

sents ' ion Un 10 dve il

—
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Thit there is =5 stctutory Bemedy ir the

rules vrovited agrirst such omissions on the vert

of the resrpnients,
7. LATTIZR OT, FuSVTOTSLY ATLD TEH NI OZER Cgril.

Thet sopnlicont declére that he had pre-

viously not 1ile? other epplic~tian, 1rit retition

or suit regariine the matter in respect of this

aprlicctinn, subject to covrt or emy other authority

such
or any anpther bench orT Tribon-1 mor ggkk/ervlie

cotion/petition or suit is Denting before them.

8o G‘I{;IJ:?CI:: ‘L §= ()1 AN

- v’ . .

(1) Ta2t the imrgenc? orier Acted 24.2,1990

cortrired 14 Annexure Im. A-IX mry kindly be quashe”.

et -

(2) Thit the respryrterts ldinly be *irecten

to 2110+ the arviic.at ta continue i1 his service

or the st of Stemsy Typist ¢n~ to vay him his
regul. T s&lery esch 873 every nonth +ith effect

ot

fIom 31e3,19S0 onwaris,



g

) Qo
V;\-\L

M

( 3 ) Thot the responients may be *irecten

-~

to pay the rpmlicante seliry en? other allowances

equzl to the regular rorkers, thg &re bderforming

o

the seme job, vhich is bteing reriorme~ by the

aprlicont ene to regulsrise his services on the

post of Stenn-Tyvisto

(241 That eny other relief appcrt from
thase be #1sp issve” or Dessed, vhich this Hon'ble

c~urt “eems fit i1 the interest of justice.

( 5 ) That the cost of the apvlicatien may

g]1sp be ewardes to the zpplicant,

S, INT-RI OR™GR TF A7Y PRAYSD FOR

A G K2 Ga &0 e B @D Y ST S O LR O cur v

That ~uring the rendency of tHs a2pplicatio
restotients may kintly be ireéte” to @llow the

apriicant to continue in service and to vay him

his regulér szlary znd other gllowances each arA

-

every month hen the same f511s ”ue *ith errears

of the back woages with effect from 31.3.1990.



- 93 e
10. In the event of applicnatisn is belng sent

by Registere® rast it m2y be steter vhether avp-
- ¥

lic-nt ~esires to hecrd orsl at the a"mission

stage 7 /-X/‘

4
s

1lo Perticuloars of Bn% “raft/ I.P 5.

€ e LA KD o se CQ G2 e TR G S B G O

filed in resrect of the avnlicatione

1o 77T ToPGSe §€ 7 214138 (o~
o, leme of the issuize Post Office.-Hh Conad Snemcs,
. uderaw

"o mete of Issue uf Tostrl order (s) g4 /40

4, Post Ofilce ¢t "fch peyobles ) (knpy
120  LI3E OF_ CICLPIT:."S

sy W

o

48 incicata” in the Infex.

r3

T

=N

AT e

[ R 3¢ 5 i

T, &fixg Kcshi Proscs Pendey son of Sri Bensre jo

=

Penley &ge? rbavt 27 yeirs -prking as neily ‘‘cges
(Steno-Tyvrist) ResiAernt T.2B Behir~ Railwoy Hospitel,

Roilvey Colouy, Fé&lzobod g hereby verify thet the

cnatents of veres 1 ¢y 12 .re true to my rersensdl

knotfledge tnd belief (=2 thet T hive Mt subresses

el Qamdlr

Lucknnw “imature of coplicant
nated 3 |§ 461990

eny mitericl itcts,

G

To,
The Registrai
Central “Amintstrotive Tribunal

Circvit Berch,
LU 3o

el RIH G &R
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TN W CETTR L S—UTITSTROTIVE  TRIBUTAL

CTLCTIT 21T, LUCK™OY

" = W

O.he 106 ‘.’7;7 of 1990

Keshi Przs¢a Penley ee. ADrlicant
Versus
Taion of India ank others oo: REeSDoNAents

L0 LR X

ME Gt Cun far R AR

a2 &2 LI T @y CTF 9% F 4 () N Cu fa B F S CT e B B €D D s U7 Gt €4 G
T, It

S51.9. Particuylers , Page Mos,

D . TP G Y Y e € F ¥ LD o e 7 GO D & G Y EN G AP L ET B G ks

pelacD
& &optioeeki@n

%o fi1exvre No, A-T, True copy of 2
the letter Aited 8,11,1588, 26 -2
2o 4 pexpre o, A-IT, True covy of g 29

the letter ite”d 3.12.1988,

3, ‘naesvre Une LeTIT, Tiue CODYy  fe=r5”

of the letter Arte? 24.,12.88. 29 -3c

£ smmezure "o, &IV, Tive coby of é ol

letter A ted 6.6.1989, ( ,?J

2

aunexurg o, 2=V, Photy covy of the @ 2 }
1ettel’ A. teA 1306919899

SN
o

nrexure Tn, A-VT, True cotv of ﬁ'
L. - ¢
the letter Acte’r 20,2.1589, 5 r
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519, Perticuylcrs Pecge llose

C3 2 €2 ¢ fd &7 G0 O (D Gt S G 657 d- ) &0 L F €2 (3 g e B dud W GF EIN I @r Cr G &2
4

&"]" ‘nnexpre g, 4-VIT, True cory é& ;6

of letter ~ ted 20,1608,

o
‘?’

innexure Lo. 4~-VIIZI, True copy 'ﬁ’ \36
of the drder A:ted 24,2,199N,

9 Ancexure lipw A=IX, iTue cony of Z’%’ _’57
the letter A te”d 26.2.1990.

1Ds Annexure oo A-a, TXue cory of

the Zxperience Certii‘icatee{;‘?w /(/8/&9 ’Lﬁ; 28

'%' € ) C3 Gd GE £ 5 o W X e s e & 1523 D Ll Ged Gkl 4 ¥ 55 S 2 OO L ad BN 13 EW aEs v s
\ 4
N
} Q\L ’

“\l" Lucknow ( SBFATTEY )
noted 2 (£ 0401990 LAvgcate

Counsel for the Apvlicant
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IN JHD CONTRLL .OIINISTR TIVE NIsvi.L, CIRCUIT BENCH,
LUCKNOIIL

O, Ao :IO. / 1990,

v
4
K.+ Pandcy. >ooe Apvlicant.
Versus
4 Union of India & othirs coe Respondent.
ANNEXURZ  No. -1
TELLCLIUNICH IS DIPARTIENT
OFFICZ OF TiE ‘Y L.CC. DIVISIONL TFGINL.R FAIZABAD,
i/ TO
)&“J '
’y \\N Shri U.S. lianral,
\ Dirrctor Telocom({Ch)
3 L e
N uckno
No @ E~1%/103 Dated at Fy the 8,11.88.
Sub, Mon avail-hility of S:icno, Hindh+ or Zncglish

Typist in Diwisional of.ice Faizabad,

It is broucht to your notice that with the

shifting of officc of TJ.l.Lucknow to Faizabad ~11 thc

Stanocrapheres and typist mmope ¢gove their option fow
retention in T.D.M, Luckno: ard @ll have bren absorhbed

L/' by T.D.Ms Lucknow, o5 a rorult of which the T.DEE: Lucknor
office h-s to shfft to Faiz:»” rithout Stenographer 3nc

Yypist,

(§§§; 'Iithdut Tvpirt or stcnographer the day to day
work has b» . n barly sufferinc, All leters ha?d to wiritt n

000.2/““



v &

b hand, To wver come this @ifficulty rith irrediate

cfifect th re were onl, tro altcrnotives eith-~r to cmploy
somc onc on € il rats Hasis or to get sow2 onc to do the
“1ork through som: contrzn&or aftor th rving the necess=ry

famalitien.

-t came to notice thot a2mong casuzl 1abourers
onz Shri K.2P. Panday who has beoen rorkine in dep-riment
as Casual Labow becfore/siace Farch'85 knows partially

shorthsnd and typinc. He is somc stops Junior to sore

Cagual labourcrs vho arc not in job. In order to over
come the dif’icult -, cesed in Divisional office duc to
Jonavailability of stcno and Tppist, he hzs beoen omploye @
as gagual labour purcly as «n stop gap arrangement, Lo

3ill be lept ia Vivisional office as D.R.M. till a Steno
and Tppist is provided,

“he cace is subditted for your information dnd it

is further raoguested that C.Clll.T. may be ecked to provide

onc Steonographer and Typist for English and as well as
Hindi worl.

Thoe servicrs of Shri K.P. Pandey D.R.M., wvho has
bein kept as an stop gap arranc 'ment, will be disposed witk
as and when consif .réé pocessarv or surplu-s,

S3/-

( RJK. 3hcrcawa )

Lan PP

“c¢loecom Divisional Engine.r
Taizabad,
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I8 THE CIUTRAL DRI LS R VIIVE “IRG 2UL L, CIRCUIT 37iXY,

LUGEKMO-',

Oe +e No, /1990,
K.?. Pandcy cee A-wnlicant,
Versus
Union of India & othure oo Respondents.

Annczure 0. -<¢

Dep-rtment of Trlccormunic:cion
Office of the Telucor Divisional “ngincer Faizabad,

To,
Shri E‘.I.I’E,Z*IDI
«sstt. General l'amacer Tel:com,
% CaGoI"i. TUlL‘COI‘:‘. Uo-)a CirClﬁ,
Lucknow, 226001,
No- E.342/283 Dty » Fy. the 6.6,1989.

Sub, sostinc of Ztcnocranher in Telecom Divisional

Engincer Fa&émabad,

with refernce to  your office itro D, Staff/tl-81/
Deputtation/ 8 @ tod 25,5.69 Shri i Tripathi 'Stcno!
has b on transfcrrcd from this .ivision to the % C.G.l..
~tlucom Ulle Circle, Lucknouw Heco.fe 3;6.88,

Sineh last o ycar this office is runain ithout
stenographer and gre t difficultics arc béing exnoricners

00002//0



—2“
by the unc :r sigged in disnocinge off immortant and
confidential l:tirre, “rversl vwigilanee casecs and

other imoortant cascs recuires immediate disvosal.

It is lcarnt thot the some Candidats in the
cadre of stenocropher ~re 2v-ilahle in the circle office
and it ic requestsd that one »f them may kindly be

postad to this office.

The work of this pfiicc has become practically
un-managceable duc o 17y in disposal of letters
inspits of my bost ~fforts to clear the same by giving

dictation to the¢ cl. ri,

«n carly roply is roquested,

Tclecom Divisional Encincer

i Fzizabad.
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I THT CEiTR.L ADUINIST2HYIVR TRT3UIAL,CIRCUIT BIXTH,
ILU C K N O, P

; W

0. B. no. / 1990 .

K.Ps Pandcy 1 vees Applicant.
Vorsus
Union éf India., & others ... - Rrspondents.

Znnexure b, A - / o

DI LRUMEND OF THE TELECOMMUNICATION

JFYICE OF THZ TULILCIY 2IVIBIOMRL TINGINNIRY
F\I12)738AD,

CAPCRIZIICE CERTIFIC.UT

CORLIFITE Uiy FASHI IRaSAD 2ANDEY S/0
SRI 3UNS R+J P UDEY 37 Bl 7 ENGAGID I7 CUR DIEDCRTILNTT
«5 STZNXCR WHER O D .IL7 2AST3 FROM LAST SE2T.'88 U2TO
MAY,88 & FRDI. JUL, 89UPTO TILL DATE ON CONTRMCT 3ASICS.
HD IS VORY L.30RIOUST CI.CERE LID FLICSFUL T HIS I2%
<) MRS 5UCC.S UFULLY COM-L.TED THE ABOVE SAID PERICD.

DURI T THIC PURIOD HIS ORK AXD CONDUCY HAS
BLZIT GCOD.

sda/

- . \}{811?93 ]
Tclececom Divisional Encinc-r

FPaizabad,

/\‘(/




IN¥ THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL DENCH : ALLAHABAD.

(-

.o o0

M. ©. \,\fc- "iZa[‘ZOCL/
CIVIL i:ISC. APPLICATION KO, ‘Qf 1990

s

OX HBEHALF OF

UNION OF InDIA & OTHERS. +APPLICANTS|
RESPONDENTS

IN

O.,A. NO, 137 of 1990

Kashl Prasad Pandey .Applicant
versus

Union of Indig & others. .respondents.

TO

The Hon'ble The Vice Chairman and His

Companion liembers of the aforesaid Tribunal.

The humble application of the abovenamed

iiost Respectfully States :

1 That in view of facts and circumstances

stated in the accompanying counter affidavit, it is

in the interest of justicethat the j;;;rim relief

(N



y

\
<

2.

as prayed by the petiticner is Iigble to be rejected

by this Hon'ble “ribunal,

PR_AYER

YWherefore, this Hon'ble Trikunal may

kindly be pleased to reject the interim relief as
prayed by the petitioner, otherwise respondents

would suffer irreparable loss.

pt/-July (1990, u /V/LP
N j

{K.C. SINHA)
ADDL. STANDING COUNSEL
CENTRAL GOVT.
COUNSEL FOR THE RESPONDENTS.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH : ALLAHABAD.
'* [ BN B B
COUNT'ER AFFIDAVIT
ON BEHALF OF THE RESPONDENTS
IN
Vd
OesAe NO, 137 of 1990
Kashi Prasad Pandey «applicant
ver sus
Union of India & others. «Respondents,
)
¢ Affidavit of RN L
aged about-fiyears.s/b AR
posted as .7 T o
Fal ..._.(/“ -

o -
(Deponent) .

I, the deponent abovenamed do hereby

solemnly affirm and state on ocath as under :

l- That the depcnent is

and has been
authorised to file this counter affidavit en behalf
of respondents and is well acquainted with the facts

deposed to below,




-
.\/
2.
20 That the depenent has read the petition

and has understood the contents »Exkhkpxyffksygwik

theeeof znd ha in a pesition teo reply the sane.

3- That the contents of paragrarhs 1, 2

and 3 of the petition need no comments.

b That the contents of paragraph 4(I)

of the petitdan are not correct and as such are

denied. It is wreng to ssy that the services of the
petitionerhave been terminated in an arbitrary manner.
It is stated that the pettioner was engaged as a typist
on contract ®asis to perferm the typing work keeping
in viewthe necessity in absence of regular typist.
Though

/Zhxeupx the peiod of contract was extended for sometime
more butit doesnot make the petitioner entitle for his
employment in regular capacity. It doesmot alse extend
any weightage for his continuance on daily rated basis.
Thepetitioner has not completed 240 days,as alleged in
paraunder reply. The services of the petitioner were
dispensed with from 30th March 1990 which was followed
by one month notice before terminating his contract of
employment. It can not as such in any way be termed

or taken as violation ofthe provisions of Industrial

Dispute act,1947,



CA"‘I °

3.

Sen That in reply to the contents of para-
graph 4(II) of the petition, it is stated that the
petitioner managed his unautherised sgagement without
being sponsored ky competend authority and he mostly
worked in party of Sri Dee Narain. The petitioner

worked as such frem April 1982 to March 1983, It is

worth~-mentioning that during the aferesaid engagement,
the petitioner remained as a regular schelar of B.A.
Part-I in K.S.Saket Pest Graduate Cellege, Faizabad.The
petitioner passed his B.A.Part I from the saldcollege
daring the year 1982-83 as is evident frem the
certificate issued by shri Yadukans RamTripathi,Princ
pal of the said College. Thus,the petitioner deceive
the Department and falsely received hiswages ascasu
laour . This act of the petfdner is illegal and
forwhich he is liaksle for presecution for cheating
Department, A copy of the letter of the Principal o
K.S.Saket Post Gracuate College,Faizabad i1s annexe

herewith and marked as Annexure CA-1l te this affid

6= That the contents of paragraph 4(iii)
of the petition are not cerrect and as such are
denied. It is stated that sSxkxXaskir thepetition

who had worked as casual lakour and had learnt t



4.

lateron was engaged to perform the typkng work on
contract basis as in absence of a regular typist,the
work was suffering and it was considered necessary in
the interest of government werk. At the time of his
engagement the petitions was clearly teld that his
engagement is purely temporary en contract basis fer
as period ofsix menths only. The petitioner continued
to work upto April 1989 andé when no regular incumkent
was forthcoming due to ban on recruitment,the respondent
no.4 invited quetations on certain termsand conditlions
to enter into a contract to cepe with the typing werk
in his office. Since the quotation of sri Buns Raj
Pandey was lowest, he entered into a contract vith
respondent no.4 on the specified terms and conditions
for carrying out the typing work and as a result of
which the petitioner being the son of sri Bans Ra]j
Pandey was deputed for doing the typing work in the
office of respondent no.4. The petitioner worked as
such from May 1989 to October, 1989. As the contract
was only for the six months, it was necessary to get
it removed or call for fresh quotation and for vihich
the petitioner was asked to prepare necessary papers
for inviting quotation for further engagement of a

typist. Instead of preparing the papers,the petitioner



5.

came with a rguest stating ¢his family condition for
hig further continuance on the similar terms and
conditions of the contract. The respondent no.4,
keeping his family condition,allowed him to continue
for a period of 5 months more. Thus the peti tioner
continued to work after October,1989 +to March 1990 and
thereafter, he has removed from the work on cempletion
of five months in HMarch 1990 after expiry of the

contravt.

T That in reply to contents of paragraph
4(1lv) of the petition, it is stated that the true
facts have already been gkven in foregoing paragraphs
hance need not ke repeated here again. It is worth
mantion that the respondent no.4 forwarded the nane
of the petitioner alonmgwlith his recommendation to the
respondent no,3 for his approval. In fact, the
regspondent no.4facing great dlfficultyin the absence
cf = stenographer/typist, so he suggested for
engagement of a typist on contract kasis to overcome %
the proklem. The respondent ne.4 requested therein
that the Chief General Manager,Telecom Lucknow may be
requested to provide a stenographer and typist te

his office at the earliest for the smoeth functionineg.

Since the ban was imposed on recruitment,neither



ZESE

6.

stenographer nor the typist could be provided and
with the result,the petitioner was kept in epgagement
buton contract basis. The petitioner is not at all
concerned with the calling for options, adjustment of
staff and shifting of headguarter from Lucknow to
Falzabad as alleged,rather it is quite irrelevant

and un-~called for.

258 That in reply to contents of paragraph
4(v) of the petition, 1t is stated that such an
encagement could not be allewed fer an indefinite
period, as neither the respondent no.3 por respondent
no.4 were competent to make the recruitment of regular
incumbent under their own power. It was only on the
sald account that the respondent ne.3 requested the

Chief Genersl Manager,Telecem,U.P.Circle,Lucknow to

convey his spproval vide letter dated 24th December,
has already keen
1988,a copy of which/%x enclosed haxmwkkhxanstmaxies

as annexure ZAAM/LP/YVIA/EEE/AANIYL A-3 to the petition.

This, it is evident that the engagement of a typist

though made on contract basis,sut could not ke allowed
to continue for indefinite period being not within the
povers, Moreover, continuance of such an engagement

wasalso liable to invite serious objections from high
suthorities particularly keeping in view the ban on

recruitment imposed by the Government of India.
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7.

9. That in reply to the contents of
paragraph 4(vi) of the petition, it is stated that
true facts have already keen given in foregoing
paras.hence need not be repeated here again.However,
it is further submitted that the encagement of a
typist on contract basis was not permissible and
hence the question of giving the permission,as alleged

in para under reply, did not arise at all.

10- That the contents of paragraph 4(vii)
cf the petition are not correct, as stated. It is
submitted that the petitioner has no concern with
the office working and posting of stenographer etc..

He should restrict te his own matter. The petitioner

was not a reliakle person,as he misused his pesition
and by working as a typist under the respondent no.4,
he managed copy of the letter dated 6th June 1989
which was written to Shi S.I.M.Zaidi,A.G.M.(Staff)
office of Chief General i*anager,Telecom,U.P.Circle
Lucknow wrongly. Not only this letter,but the
petitioner has managed copies of many other letters
foul means without the knowledge of his officerd and
annexed these copies as annexures to the petition, T
act is not only an un-lawful but reflects adversely

on the conduct of the petitioner,



8.

ile That in reply to the contents of

paragraph 4(viii) of the petition, it is stated
that it is purely an administrative matter lies
within the respondents. It has no relevancy at

all to the petitioner,

12~ That the contents of paragraph 4(ix)

of the petifbon are misleading and misconceived

and as such are denied. It 1s stated that the
averments made in para under reply are contrary te

his own statement made in y¢his petition, wherein

he has discussed akout post of steno-typist. In

fact a post of Hindi-typist was vacant in the office
of respondent no.4 and a reference was made by him
earlier for peosting ef a regular Hindi-typist stating
therein that the werk is being managed presently by
engaging a typdst on contract basis. In refesance to
the aforesaid letters,the particulars were called for B
theChief Generasl Manager Telecom,U.P.Circle,Lucknow. ¥
This was actually done in relation to his previous
letter issued on 10th July 1989 vhich was sent to

all tre officers concerned in U.P.Circle,and as such
it is wrong te allege that the particulars of the

petitioner were called for by the Chief General
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9.

Manager,Telecom,U.P.Circle,Lucknow to regularise his
appointmet,vhereas the correct fact remains that it
was simply to woerk out how for such enfagement so
allowgd are justified and accerding to rules in order
toconsider their regularisation,as is evident from the
contents of the letter dated 10th July 1989,a copy of
which is enclosed herewith anslarked as Annexure CA-2

to this affidavit.

13- That the contents of paragraph 4(x) of
the petition are not correct and as such are denied.
It is wrong to say that the petitioner was engaged
on ad~hoc basis., The petitioner was engaged as a
contract
typist on z@xkem/basis and as such he does not come
under the purview of ad-hoc appointment. Those persons,
vho were engaged in other units on thejok through
Employment Exchange after getting their speed test
and were fulfilling other requisite conditions for
example; gqualificaticns,age etc. are to be termed and
tzken as ad-hoc appointee for the purpose on the post
of Hindi typist. The letter dated 10th Juby 1989
referred to awove,it self is self explanatory. The

informetion in respect of such ad~hoc appointees in

relation to aforesalid were actually called teo examine
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cases €or regularisation of ad-hoc incumbent onthe
post of Hinci typ#st. The petitioner is actually
confused with the result of that he is unable to follow

the real factse.

14 That in reply to the contents of para-
graph 4(xi) of the petition, it isstated that it

was not possikle by the respondent no.4 to allow

the engagement of the petitioner as a typist on contract
basis beyond six months. As he was facing great
difficulty andthere was no way except to arrance a
contract to manage the work and also avoid the
complication, it can not in any way be taken as
malafide or adopting unfalr lakour practice, as
alleged by the petitioner, If it was an act of
unfair labour practice, there was no compulsion on
thepetitioner to work on contract though signed by
his father but he was free to refuse his engagement.
The petitioner has failed to make any okjection at
the time of his engayement on the contract basis,
thouch he should have made it at that very mmment,
if he was not satisfied with the terms and conditions
ofhis enga:ement at this belated stage,he has come
forward with concocted story just to justify his
stan? anyhow and gain a favour from this Hon'kle

Tribunal,when it has no legality at all.
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15~ That the contents of paragraph 4(xiil)
0f the petition are not correct and as such are

denied, There is no mmkki termination of services

of the petitione.The petitioner was working as a
typist as a result of contract,which was further
extended for five months on the willingness and
request of the petitioner, as enumerated earlier.Aafter
expiry of thecontrgct,the respondent no.4 was not
bound to keep the petitioner in engagement,which as
a matter of fact automatically stood terminated and
the petitioner to have any claim onthe said account.
The services of the petitioner weregdg never terminated:
as he was not a casual labour,as the petitioner was
working on contract basis,he was simply removed from
work as the respondent no.4 did not consider it

necessary to make any agreement or to extend the

terms and conditions of the contract anymore in view
of ban imposed on recruitment by the Govermment of

India.

16~ That the contents of paragraph 4(xiii)
of the pétition are not correct asstated. It has no
relevancy with the petitioner,as it was an exchange

of correspondence between respondent no.4 and the
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office of Chief General HManager,Telecom,Lucknoy. The
petitioner was working as a typist on contract basisg,
If he had keen engaged as typist on ad-hoc basis ,as
alleged by the petitioner,he would have been put on t
Jok only after observing the requisite formalities, as
has been done in other Cases as enumerated in foregoi,
paragraphs of this affigvit, The retitioner worked on
contract basisand as such it was not necessary to
observe the Necessary formalities in hig case,he was
also overace on date of his engagement,The Department

bears no lisbility for such a pPerson vho works on

contracts on certain tems and conditions,which
3 automatically ceases to exist after expiry of the
specified period, Thus, the petitioner does not have

any claim or legally justifiedto stand,

17~ That in reply to the contents of para-
graph 4(xiv) of the petition, it is stated that the
retitioner has nc business to discuss with the

working of the office. The action taken by the
I'espondent no.4 is absolutely correct and intervention
is desirable by the petitioner, He was working as
typist on contract basis,which does not in any way make
him entitle for any claim. In fact, he was man of

contractor and as suchhe cannot have any relation

e
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with the department,vhat to say of his regularisation.

18- That in reply to contents of paragraph
4(xv) of the petition, it i1s Bated thatthe respondent
no.4 inadvertently forwarded the particulars of the
petitioner though he did not stand for such a consider~
ation being an outsider and a man of contractor working
simply on contract basis. Suksequently when the facts
have come to notice,the respondent no.4 acted correctly
to rectify the error rather than to allow to continue,
simply by forwarding the particulars of the petitioner,
he does not in any way make him entitle for any benefit
for which he is not legally entiktled to get as already

stated in foregeing paragraphs.

19~ That thecontents of paragraph 4(xvi)

ofthe petition are not correct and as subhare denied.
The truefacts have been enumerated in foregoing paras,
hence nedd not be repeated here again. The certificate
annexed by the petitioner as Annexure A~10 to the
pettion, is simply an experience certificate granted
by the officer concerned with regards to his engagem
for the benefit of hisg future proppects. It does not
in any way extend any weightage to the petitioner's

averments.
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20+ That in reply to the contents of
paragraph 4{(xvii) of thepetition, it is sBhkted
Bhat darirng 1982 the petitioner managed his engagement
wrong-fully and received his wagef by foul means after
che ating the department being a regular scholar of X.S.
Saket Post Gracuate College,falzakad, where he studied
regularly and passed his B.s.Part-I during year 1982-83
He further cntinued his studies there and passed B.A.
Patt II during 1984-85 and thereafter joined LL.B.
petitioner
classes.Thus,this act of the mkkiomexr/is highly
orjectionable and illegal making him liable for
prosecution for cheating the department. It is further
submitted that the averments made in para under reply,
that he worked as typist from 5th Sepéember,1988 to
30th March 1990 is quite unreidiable and baseless. He

worked only on contract basis for which he is not

entitle for any benefit as stated earlier,

21~ That the contents of paragrarh 4(xviii)
ofthe petition are not correct as stated. It is

further stated that the petitioner was not a daily
wages worker and as such his removal from work does

not come under the purview or violation of the provisi-
ons of section 25~-F o0f the Indhstrial Disputes Act, 1947.

He was a man of contractor and worked on contract basis
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vhich does not in any way extent any support to the
avermments of the petiioner.As a matter of fact being
an outsider,he does not have any relation with the

Department. <*he completion of 240 days as alleged,

is entitely wrong and un-founded,

22- That the contents of paragraph 4(xix)

of the petition are not corree¢t as stated. The case
cited by the petitioner in para under reply has no
relevancy at all.The petitioner was not a dally rated
casual or contract kasis. He does not come under the
purview ofsuch an employment to have the facilities

available to the casual labour after putting 240

worki.g days.He was removed from the work only on
termination of his contract anc as such the petitioner

isnot a similarly situated person to get the relief,

claimed for.

23- That the contents of paragraph 4(xx)

of the petition are not correct and as such are
denied. The petitioner was not a daily rated vorker

and as such his case does not cover the provisions ef

Industrial Disputes act,1947,.

rhat thecontents of pmagraph 4(xxi)
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of the petition are not correct and as such are
cenied., It is stated that there is no violation of
Section 25 of the Industrial Disputed Act,1947,
inasmuch as the petitioner wasmot a casual worker
comhng uncer the purview of the retrenchment and

as suchthequestion of payment of tetrenchment compen-

sation etc. to the petitioner,as alleged, does net

arise at all.

25. That thecontents of paragraph 4(xxii)

of the petition are quite wrong and baseless and

are denied.fmx ot permitting the petitioner to work
does not in any way amcunt to unfair labour practice.
He was not a casual worker anc¢his removal from the
work after completion of contract does not in any

way violate the provisions of Industrial Disputes
Act,1947. He was ¥mply an outsider and this status

of the petitioner does not entitle him for any benefit.
The action taken bythe respondent is in no way arkitrar

or violative of any rule or provisions,but perfectly

correct, just, falr, legal and as per the terms and

conditions of the contracte.
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26~ That in reply to the contents of paragraph
4(xxiv) of the pretition, it isstated that the
petitioner initially worked as casual labour from
April 1982 to Larch 1983 and at the same time,he
also remained a regular scholar of B.A.Part I and
passed his examination duringl982-83 from K.S.Saket
Post Graduate College,Faizabad. This act of the
petitioner puts a question mark on his conduct, which
leads to believe that he wrongly managed his wages
Ly cheating the department. He also managed the

copy of many letters by foul means without the
knowledge of his officer,which adversely reflects
on the conduct of the petitioner. The detailed facts
have klready been stated in foregoirng paragrphs,hence

need not be repeated here agaln.

27w That in reply to the contents of paragraph

4({xxv) of the petition, it is submitted that the
un-employment of the petitio er cannot help him,as
his engggement was on contract kasis and has become
out of his work only on termination of his contract,

as enumerated in preceding paragraphs.

28, That thecontents of paragraph 4(xxvi)

of the petition are not correct and as such are
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denied., It is further sukmitted that the petitioner
vworked on contract basis on specific terms and
corditions of the contract and accordingly he was
pald his wages. The question of payment of equal
salary to the petitioner, as alleged in para under,

reply,does not arise,

29~ That the contents of paragraph 5 of
the petition are not correct and as such are denied.
None of the grounds taken by the petitioner are

sustainable in the eye of law,

30 That the contents of paragraph 6 of

the petition are misconceived, It is stated that

since the petitioner wasnot a casual labour,but the
worker of contractor,vho worked on contract basis
anahis rmoval thus warranted from work on termination
of the contract,does not make the respondents responsilkl

~€,1ln any way.

31~ That the contents of paragraph 7 of

the ptition need no comment.

32« That in reply to the contents of para-

graph & ofthe petition, it is stated that in view
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of facts and circumstances sthe¢ed in foregoing
peracrayhs, the petitioner isgs not entitled to any

relief,as prayed in paragraph under reply. Moreover

the petition is devoid of merit and is liable to be

dd snmd ssed.

33~ That in reply to the contents of para-

grarh 9 of the petition, it is submitted that in
vurx® view of facts and circumstances stated above,

the petitiorer is rpot entitled to any interim relief,

as DpDrayed in para under reply.

34.. That the contents of paragraphs 10,11

and 12 of the petition need no comment.

That the contemts of paragraphs 1 and 2
of this afficavit are true to my personal knowledge;
those of paras 3 to 28,30,31 and 3& are based on
:ecords/informaticns andthose of paras 29,32 and 33
are basd on lgal acdvice,vhich all I believe to be true.

No part of it is false and nothing material has been

concealed in it. So hélp me GOD.
f‘“

-

DEPONENT .
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i Prasad kandey

v e T Kash
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g Versus

eso Sesvondents

Jnion of India wsnd others

affidavit of Kashi sracad randey,

age¢ akout 27 years, son of vri-

Dense A1j randey, Resident of

1 I. 2-L, beiind Railway llospital,

Railvay Colony, faizibud.

e+« Jeponent

I, the denonent above named do nereby

sole. nly affirm and state on oath as under

Lt the ceporent is azplicant in the

le
5 such he is well

[

above noted ajplicution an”
conversa~t vith s..e facts and circurmstances of t.e
read the Counter ~ffidavit £ilec Ty

cese, 4@ [.48s



the respondents a:sd has understood the contents

thereof in a sositicn to rezly the same.

2. Phat the co..tents of para 1, 2 and 3

of the counter affidavit need no reply.

3. That the contcents of nara 4 of the Counter
affidevis are wrong, incorrect and ris-conceived

and as such the sanme are denied and in reply the
facts already stated in the para 4 (I) of the appli-
cation are reitcerated to be correct. It is further

L
submitted that a oerusal of the annexure iio. A(I)

Z,
filed alongwith anplication will reveal that the

deponent w:as encaced as a Casual Lapbour by the

respondents ..c. 4. It 1s also subriitted that by

adopting the unfair labour zractice in a rost arbitrary
—aileged $o be

manner t.ae res>cndents no. éfengaged the deponent

through contact basis wit:i efizct from hay, 1989 to

Cctober, 198¢., liovever, the Ce.cne. t was performing

the same duties of Ltenccrapher/Iiypist on same

vlace vitii the opposite party no. 4 only with

mal_fide internticn to deprive the claim of the

de-onent for recularisaticn. The cortents of -ara
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4 (AVI) of the a plication will reveal that the

deonect has continuocusly vorked for 359 days with
effect from april, 1982 to l.arch, 1983, 220 days
with effect from beptember 1928 #o0 April, 1989
and 335 days with effect from ilay 1989 to Mrarch, 1990 .
~
all total 916 daysyand as such the deponent has
completed 240 days. <+hus the provisions of the

| ¥/’}&Hznaeﬂ
Industrial bisgpute ..ct should have been Wezzed by

v
the respgcndents before termination @ the service
of the petiticner. =0 prior permissicn before ter-
minating the services of the deponent has been
obtained from the Coveryment by the respondents.
The applicant should be given benefit of the retrench-
ment. It is also submitted tiat the applicant vas
appointed by the respondents till the regular
selected candidate not available. The post is still
available and as such the deponent should be absorbed
on the post of Stenogravher/Zypist, in view of the
A\ ‘b’b
Hom

decisionsgiven by thﬁLﬁupreme Court.
3e That tnhe contents of para 5 of the
counter affidavit are wrong, incorrect and mis-

conceived and as cuch the same are denied and in

reply the contents of para 4 (II) of the applicaetion



are reiterated to be correct, It is further submitted

that the applicant was directed by the respondent

no. 4 to do the work as Casual ..orker vith tue
marty of Deo darain , vho is working as EebﬁﬁnJointer
in the Yelecom Divisicn, Faizabad. He was asigned

the night duty of Casual vorker and he was not assic¢ned
cuties of da;,. I .e degonert vas a Casual vorker and
not a regul.r employee and as such'there was no
sicn from the respondent

question of teking prior permie
He was a

to take admissicn in the said College.

day schelcr of the College and as such he has perI-

formed his duties of Casual viorker only at night

vith best of nis capalility and capacity and to the

utmost satisfactior of the higher authorities xxm

thats'why the respondents no. 4 has encaged the
deponent till larch 1939C, otnerwise he s..ould have

to termin:t the services of the dejonent very

earlier. ilis aprointment vas extended Erom time to

time. The reszondents no. 4 nhas passed the impugned

order of terminatiocn only with the intention to
A perusal

appoint own man in plece of the deponent.

of the para 5 of the counter afficavit will reveal
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that the respondents no. 4 has terminated the
services of the deponent by vay of punishment without
holding any encuiry against the dezonent for taking
alleced admission in the said college and as such

action of the respondents no. 4 is arbitrary, dis-
~ criminatory and hes been cassed by way of punish-

ment with malafice intentione.

4, That the contents of para 6 of the
counter affigavit are wrong, incorrect and mis-
conceived and the same are denied @nd in rezly

the contents of para 4 (III) of the application are
reiterated to be correct. It is further submit:ed

that the contents of the :@ara 6 of the counter-

affidavit it is revealed tRt the deponent vas

engaged as Daily rated worker for performing the

typing work beczuse & regular typiat was not

available to the respcndents and work was suffering.

fhe respondnets 0. 4 his engaged the petitioner
on contr:ict basis by adopting unfair labour practice
;//’ in a most arbitrary manner. It has been admitted

s Cr

in the para 6 of the Counter affidavit by-tho
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by the respondents taat the deponent uas performing
Wl
the sane duties amd he vas doing ezrlier i.e. the
work of Stenographer/typist. fhe depornent was
alleged to be appointed on contract bagis only to
deprive his claim of regularisation. It is also
submitted that para under reply will also reveal
that the guotatiorn of father of the deponent Sri-
Bans Ram Pandey was lowest and as such the contract
was mede between the respondents and father of the
deponent and it was not between t..e deponent and
resoondents. «s such t.ie deponent 1:as remained a

Casual worker on daily wages basis, with the opposite

party no. 4,

5. fhat in reply tc the contents of vara

7 of the Counter «f£fiduvit, the contents of para

4 (iv ) of the auplication are reiterated to be
correct. It is further submitted that the respondents
heve already admitted in the para under resly

that name of the deponent was forvarded with the
recommendations icfthe resnondents io. 4 to the

res ondent no. 3 for his aporoval to appoint on

regular basis because the department was facing



great difficulty in absence of the Stenograple r/

Iypist. Perceiving the work and conduct of the depo-
|
nent the name of t@e deponent was forwarded for

regular appointment and thus the work is still

~ availapvle and as sdch the petitioner may be absorbed

on the aforesaid post.

A 6. That in}reply the contents of para 8
of the Counter Affiduvit, the contents of pura 4 (v)
of the application are reiterated to be correct.
It is further admitted that the respondent no. 2
and 3 have given their recomaendation for regula-

. ‘

risation of the deponent after locking the performance
of the deponent. However, they have termminated
the services of the deponent in @ most arbitrary

manner, 1

7. That in§reply to the contents of para

9 of the Counter affidavit the contents of para

4 (VI) of the application are reiterated to be

correct. The deponent uas engaced as a Casual -

|

worker with the re$pondents ¥o. 4 on daily wages basis.

8. That in}reply to the contents of para



10 of the Counter affidavit the contents of nara

4 (VIII) <€ the a splication are reiter:zted to be
correct. It ic further submitted that the services

o the deoonent has been terminated by the respondent
no. 4 by wvay of puniéhment without holding any
enguiry. The documents, vhich have been mentioned
under para reply are relevant for perusal of the

court to take the decision.

9. That t.econtcents of para 11 of the
counter affidavit are wrong, incorrect and mis-
conceived and the s eme are denied and in reply
the conte:.ts of para (VILIY ) are reiterated

to te correct.

10. Tha: the contents of >ara 12 of the
counter affidavit are wrong, incorrect and mis-
conceived hence the sare are denied and the contents
of ara 4 (I£) of the application are reiterated

to be correct. It is further sukmitted that vide

order dated 2C.9.1989, which has been enclosed

as annexure ..0. -6 vith the application nare



of the deponent was cal.led by the office of the

Chief General i.an ger for his regularisation.

11. fhat the contencs of para 13 of the
Counter .ffidavit are wrong, incorrect and mis-
conceived and in regly the contents of para 4 ( £ )
of the application are reiterated to be correct. It
is further submitted that in the letter dated
20,10,1989 written by the ressondent no. 4 to the
respondent no. éwéor his regularisation. However,
'Adhoc' word has been mentioned in the aforesaid
letter. The name of the deponent have been enrolled
in the Employment Exchhnge and he has submitted

his experience certificate of typing and stenography

worke.

12. That the contents of para 14 of the

Counter ..ffidavit are wrong, incorrect and the

same are denied and in renly the contents of para

4 (& ) of the application are reiterated to re
correct. It is furtaer submitted that the respondenss

have adosted the unfair labour practice by alleced

to be apyointing on contract basis. ‘he contr.ct



wvas made between father of the depornent and the
derartmert and it vas not betveen the denonent and
departrent and as such the deponent had no concern
wwith the contract .ade >y a third party. The
desonent v:as az ointed on wvaily waces basis with

the opposite .arty no. 4.

13. That the content: of para 15 of the
Counter «1ffidavit are wrong, incorrect and mis-
conceived, the same are lenied and in reply the
contents of mara 4 (.II) of the application are
reiter.ted tobe correct. ‘he cervices of the

deponent has been terminated by the respondents

in a moct illegal, and arbitrary manner and with

malafide intention by way of punishment.

14, That the contents of para 16 of the
Councer affidavit are incorrect, wrong and mis-
conceived, hence aré denied and fh®e in reply the
conzenis of para 4 (KIiI) are reiterated to be
correct, It is further submizted that at the time
of his engacement as Casuzl Jorker with the res-

pondent no. 4 the deponent was not over age.
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15. That the conten:s of para 17 of the
counter afliidavit are incorrect, wrong and misconceived,
“esce are denied <nd the conceits of para 4 (£1V)

are reiter.ted to be correCte.

16. That the contents of para 18 of the
Counter Affid:vit are wronc, incorrect and mis=-
conceived and xhmxm: in reply the contents of

para (V) are reitercted to be correct. iipexusak g

17. That the contents of para 1¢ of the
counter affidavit are urong, incorrect and mis=-
conceived =ad the in re,ly the ccntents of para

4 (X VI) of the asplication are reiterzted to be
correct. It is Ffurther subritted that the experience
certificate is a relevast documert f£or considering

the details of the deponent,

18, ‘mat She coantents of para 20 of the
Counc-er «f*idavi: are vrong, incorrect and mis-
conceived hence cdenied and in reply the contents of
para 4 (.IVII) are reiterated to be correct. A perusal

of the sara under reply vill reveal that the impugned
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order of termination has been passed by way of

punishment.

19, ™at the contents of para 21 of the
counter affidavit are wrong, incorrect and mis-
conceived, hence denied and in reply the con:ents
of para 4 (4&VIII) of the application are reiterated

o be correct. The provisicns of the Industrial

Dispute .ct is applicable in case of the deponent.

20, ~a+ the contents of para 22 of the
Counter Affidivit are vrong, incorrect and mis~
conceived, hence denied and in repdy the contencs

of para 4 ({IL) are reiterated to be correcte.

21, That the contents of para 23 of the
Counter .£fidavit are wrong, incorrect and mis-
conceived, here denied and in reply the contents

of para 4 (&X) of the application are reiterated

to be correcte.

22, Thot the contents of para 24 of the
Counter Affidavit are wrong, incorrect and 1S -

conceived, hence the s ame are denied and in reply
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the contents of para 4 (AXI) of the application

are reiterated to be correcte.

23, That the contents of nara 25 of the

counter af‘fidavi:t are wrong, incorrect and mis-

conceived, aence the sawe are “enied and in reply

.

the contents of para 4 (£II) cf the application

are reiterated to be correct.

24, That the concents of para 26 of the
Counter aAffidavit are wrong, incorrect and mis-~
conceived and in reply the contents of para (Xv)
of the apnlication are reiterated to be correct?
The deponent was assicned nicht duty and he was

a student oF the alleged college as a day scholor

being a Casual worker prior nermission of the res-
pondents \a@s not nscgcsary for taking the admission
for academic course. <he impucned order nas been

passed by way of punishment 1ith malafide intention

in a most illegal and arbitrary manner.

25, That the contents of vara 27 of the

counter af?idavit are wrong, incorrect and mis-
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conceived a-d in resly the conte ts of of para

(.idv) of :the applicaticn are reiterazed to be correct.

26, Mhat che corntents of nara 28 of the
co-nter affidavit are wro~g incorcect anl mis-
conceived ani the sane are denied and in reply the
contents of para 4 (.LVI; of the application

are reiterated to 1w correct. It is further submitted
that tiie petitioner vas perfoc.in¢ the same duties
wiich are being per’or.ed by the regular apnointed
Lteno, rapher/Iypist as cuch he shoul.. also be paid
ecual salary, which is being ~aid to other regular

apHhointed <~tenograrher/lypist.

27. “hat tie conceats of ».ra 2% of the
coun-er f£fi.avit are wrong, incorrect and mis~
conceived and in resly the con.enic of mara 5 of
the applicaticn are -eiterated to ke ccrrect.

In view of the fadts stated in tae an:licaticn
and in this Rejoinder affidavit a~d the grounds
mentioned in para 5 of the asplicaticn the writ
petition is duly raintainable and is liable to be

allowed wvith coste.
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28. fhat the content. cf para 30 of the

Count.r affidavit are wrong, incorrect and .is-
conceived, hence denied and in re:1ly the contents

of para 6 of the applicaticn are reiteratad to be

correcte.

29. Jhat the ccntents of nara 31 of the
Counter «+°fid _vit are wvrcng, inccr.ect and :is-
conceived and the same are denied and in reply
the con:enzs of para 7 of the application are

reiterated to be correct.

3C. “h t the conteats of —ara 32 of the

Counter uffidavit are wrong, incorrect and mis-
conceived and as such the seéme are <enied. The
vrit petition is duly maintainatle cond is liuble

to be allowed.

1. That the contents cf —ara 33 of the
Counter affidavit are urorg vronc, incorrect and
sis—conceived as such the sare are denied ard in
reply the contents of »ara 9 of ti.e azplicaticn
are reiterated to be correct. In view of tie facts

and circu.stances stated in the ap licition and
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in this Rejoinder affidavit the mspondents be directed

to allow the etitioner to work and d{ischarge his
duties on the post of Stenographer/Iypist and to
oay him regular salzary each and every month as and

by s .
when the same falls due.

22, fhat the contents of para 34 of the
counter afiidavit need no reply. However, the conte::its

of para 10, 11 .nd 12 of the ap.lication are rei-

ter.ted to be correct.

33. That at the tiie of admission this

AL
‘ Hon'ble Court was pleased to »as: the following

order :
Heard, shri S.B.Pandey,Counsel for the applicant-
Adnit.

As regard the interim relief, Issue notice to the
respondents, to show cause, as to vwhy, the interim
prayer,made for be not granted-Meanwhile, the respond=
-ents are directed to consider the cendidature of the

appiicant, in case, they propose to make the ad-hoc
appointment ca the post of Steno/Typist, which the

applicant was holding on Contract/Daily Wage basis.
The applicant shall also be entitled to put forward
his condidature, in case, selection for regular post
of Steno/Typist is proposed to be made and in case,
he fulfill the qualifications and is selected he
shall be considered, accordingly-

\\ // List it for orders on interim matter on 16.7.1990.
’ sd/- Sd/-
- JoMe

Ao M’



34, That after getting a certified copy of
the order of this ilon'ble court the deponent had
submitted an application alongwith tl.e interim order
nacsed by this Hon'ble court ﬁor its compliance on
27.4.199C, & photo copy of the re>resentation dated

28.4.1990 is being annexed herewith as annexure 0.

R-1_ to this rejoinder affi’avit.

35. That thereafter on 2..5.159C the res-
pondent no. 4 has invited the asplicaticns for appoint-
ment to the post of Hindi Typist in the pay scale of

ks, 950-1660 cnadhoc basis .« « phOto COPY of the

L
notification duted 20.5.,1990 is heing annexed here-

with as Annexure g, R=2_ to this rejoinder affidavit.

39. That subsequently the deponent has made

an application dited 15.6.199C to the respondent no.4
to apuoint him on the post in sursuance of the
Interim Order passed by t:is ..on'ble court. Photo
copy of the representation dated 15,.6.1590 is being

annexed herevitnh as sannexure =0, R=3 to this

Rejoinder affidavit.

4C, “hat however, tiae respondent nc. 4



%\ / . .
Lucknow Jesonent

>
D

2

has refused to appoint the devone.t on the aforesaid
ost in a wost contemptuous manner by flouting the

on'ble court. a photo

P

interim orcer passed Dy this

rechondents no. 4 is pei . annexed herewitin &s
Lnnexure Lo, R-4 €O this rejoinder affidavit.

41, hat in view of the facts stated in the
foregoing para_ raps the resoonde no. 4 be punished
Jdon'ble court

for committing the concempt of this

by wilfully and Jeliberately flouting the order

Hacsed by this fribunal.

-

42, That it is also requested that the
less they not

resoondents may kindly not be heard un

comply the order passed py this ion'ble court.

[ S
43, That the conten:s of parag¢ raphs )

to L\Q\ of this Rejoinder aAffidavit are true to

my personal wnowledge. No part of it is false and

nothing material hus been concealeé, so help me
od.
AN IR

Jated :'QC)‘\\.y.lq C

[
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1, 5.k, Pandey, .dvocate, declare that
the person making +this af idavit and alleging him-

self to oe depoi:znt is known to me persondlly.
fi@ N
i ’/”—_—---——~ -
= | Identifies

NC‘\ v
Solernly affirned cefore me on 30th day of Rgust,

1990 at § 30 Hi/BA by the deronent ~ri Kashi Frasad-

-ancey, who is identified by -ri L.2.Pandey, adv.cute,

I have catisfied ryself by eta ining the dexcrent

-hat he understands che concents of this rejoinder
affia wvit, waich ..ave been readover and expl.ined by
« me before hir:.

C. P. MISRA
v .dv cifz Oath Commissioner
', haad High Cournt
+. . w Yench Luc'k'\- n
29 ]{ 10.\ 5

B o o
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:Ln thq o tizg Telecoq‘piWnkL En%ineéar Faizabad'"ﬁith

Q.‘}\ * e
minimum speed of 30 words per ninntes. A e (o

\’ ’“0,

4 AR Class v officials who have the requ:l.site

-«
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qualifications (High school) with 3 years of service on
~7-90 may also apply far the post, o

T ‘ It may be noted that the appointment will
be made on purely temporary anda a,dhoe basis and can be

, terminated at any time without assigning any reason.
Applicateion_smust reac;h to.this office

by 10-6 90. No applieation will be intertained 1§.received
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,..._._’““u.-a- e . e A—— e e —— % o
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‘o " éf’ Fag zabaq ,

to the following fm* infqrmatiaa gnd wide publie;l.ty
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o \ \“&@! " “ SDOT Fy/Barabanki /Unnaa,

\ / o 9_;, AE/MN Fa.iza’oad.

\)\ o 3. Dy GM.T.(6.A) Nawal Kishor Road, Lqeknow.
N 'u. ‘8. ;.M.Zaidi AGM,T. %0,GM.T. Lucitiow,
5. 'Shy MuA.Ansari ADTH,e2b cir¥g +¢ M.T .U P Luckmow ,
6. Shp7.K.Chabra, Deputy G.M 2.4 .G .M n‘.u.P.Lgcxmow. _
7. sm‘i 0.P.4rya - ADT (Becrutement) W of MAC Sy Ly
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RHef? Your letver Bo, B,357/208 mm 24,2.90,

Penky
Rauspeoted 8ir, !

Floase pefer owx letter No, m dated 25.4,90 alonguith Hopidle

¥ Gourt Oxdgr Tegexding to give the pm&auen %o the appligant to wark
R gontdnue in gervice as hctm upte Zinaldsqtion eﬁ the caeg, Respucte
fully I beg to stato you kindly cancel your oxdesx dt. 24»2+30 and alloy
me €0 woFk on tho scmp Hiaoe A& was pérﬂomw befoxe. Afther this, I
Veuld ko to dvaw your kind attensien towards yuux offics® exdes No,S.101/
Hindd~typlat/ds 6 47 dated 20,8.90 623 45,90 through which yeou haye askedy !
8 PeERLssion £rom 8X4 JeRe Chhabre, Dy, .M, & c.e.n.w.m.w.‘m te
&’% Hindi~typist & Sgene Mgh Bmploymect Bxchange and you arg
amolyw;? official problems to aboys menuomd Bigher authorities that the
Cftdgs wozh and Progresa ave Mtntm bcdl.y uo te laok of Wg

"and Bternoe En this GORRESLAAN, 4t has' ¢emn to my knowledge that you have

sallad £o% @ Dopartmontal Valuntesy m De3,Ce & Qroup!D® apd 8180 TeSo
Labouns vide above gited letter, So thia ts to Anform ¥ou plasae &qm

. @Q&W Hgnihle € A 7 Coury omdex 4%, 24.4,%0 and aise osll. for ne becouse

;,a‘v‘n

dature 45 alveady put-up 4n yumy offinn,

'ﬁom- zmanmmmnmmnnummmwwm

éphers of my Focnomic ammuumcummxmgwmh
paseled with wy mocial Riabilitlesy

Ehonkdng you,, | Y 19,
. i
Ttk B Bensey ) _
o Byanegr
v : . m Telecdem Divisional Frgdneer
. ’ r‘hlb!ﬁo
Za Gopy for Anformaticn teye |
Yo 8wd Upmod Singh mmx,ar.a.a. {ca) Xnekamu fox kindfu) action
rleasg,
8o Bhzd de Re thm;,%,e.&..@ec.ﬂ.&.m B?QG&X@J@@.M@QH. R&ndly

give the pormdseion to  ivisionad Oﬁﬂoez(%gg.) Paizabed to
GRROARS M an the post of Rindi=Tvpint/rencgrapher,)
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thircin could not ¢

(#,

‘ny ¢ counter

crricovat ¢llo Zr. thorein (-t the o, _licent

T8 DUVEr .n. ¢ the otyrertment
tu tischarce thoe o s 3L Ly _irg. In fact in

veragrath no.4 of the countrr affidavit, it has

been assertea that on contract basis his

cngagement was done and the sald period of
contrget wes ¢xtundzd 2lso. In

22 grozh no.S

2f the counter etfid-ovit, it has been stated

that mostly the petitioner worked in the party
of Shri Deo Naraln,whg happened te be clgse
relations end he has sngayed the petitiener

witnout any information te the Legartment. as a

matter of fact, the petitioner was never engaged

by the Lopartment itself,

3 That in the counter affidavit certain

cecuments in sug.port oi the plescdngs roedso o

filed 2and the same is

being filed herewith in order to fortify the

contentions raised therein, In the interest

of justicc the accompanyling Supplementary

Countcr Affidavit may be accepted as part of

.- ,/
N ’
-

v

record,.




3.

WHEREFORE, this Hon'ble Tribunal

may kindly be pleased to accept the

mentary “ounter affidavit

?’\1 e

accompenying Supple

as vart of record, otherwise respondents

would suffer irrsjparsble less,

nt/-March , 1981 .

\
S~

Vi, . v
/e o)
(K .G SINHA)
ALib. STANDsNG COUNSHL
Clziewal GOVAL,
CLUNSLL BuR THE RESPOND TS
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Se

I, D.S OChaney'C].

erk to shri K.C.Sinha

Advocate, declars that tle person making this

affidavit and slleging himself to e the deponent

is known to me

Solcmnly affimed Lo

versonally.

IDENTIFIER

fore me on this 2wA day

of ﬁgégﬁ)&99lat’ﬂf‘s>gﬁigﬁ/by the degzonent, vho
Nn—" -

is identificd Ly the sforesaid,

I heve seotisficC

wepznent thet he uncerste

effidevit which hes wrn

to him.

mysels Ly uxamining the
s the conients of this

r.acover and cxplained

V) (oo —
_/LQ,/
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Departrent of Telecommunication
Office of the T2lecom Divisional Engineer Faizabad,

QUOTAT IR

Sealed offers/quotations are invited for providing services
of a Biligual(Hindi ani English) Stenographe r-Cum-Typist for the
office of Telecom Divisional Encineer Faizabad from Contractors/

' Order suppliers,

The rates should be quoted on monthly rates, The requirement
Yo is for four to five months., If the person provided for services is
is,absent then the due amount for the absent period will be deducted
on pro-rate basis, Off will be c¢iven only on Sundays and national

Holidays,

The rates should be quotcd in words and as well as in figures,

There should not be any ambiguity,

If the personis of contractor is asked to work on sundays then

icontractor will be paid for this extra duty on pro-rate basis,

The pay @t tc¢ contracto: will be made on presentation of bill
and with the certificate from the persons whe have been sent for work
that they have received pay ent in full of the wages settled between

them and contractor and no clai. is due on contractor or Telecom

Divisicncil Engineer Faizabad. Tie Offers should reach tc undersigged
by 29.4,.89,

= The undersigned reserves the right to canoceil or reject the

-

offiocers or reduce the requirement period without assigning any
reasons,
If any loss or damage is caused to vepartments properly the

cost is liable to be recovercd ifrom contractor,

In his ofter contractor ¢hould clearty indicate that he agrees
to the terms and conditions of this quotation querry, C

} 1
Te lecom Divisional Engineer
Fajzabad,

o

NO: G-5/5tenograoche r/f0-90/1 Dated at FY tlre 20.4.89,

Copy to:- ' '
1, s ewer .’f‘.”“ L ire / G TS e /i:f%f‘zl-»)z”“ @ Nelinbgi S

“ z Jﬂ/.( .[Z:V.ﬂ’”.//. [y o/:‘_é'ﬁéa:/; ..... . /] 4/ A ‘«/’ '/H‘ g Y\Q) (‘;'(wu;'c },‘7 flwl‘

~
e T

% e bl ..p....::—.e..m.~.f L ;}r:z’.ﬂ%;ﬁ/:\’/"; a*'ﬁﬁ%‘*’““/'
= . Yok
‘. ' b- Ma‘%”:oo/’[‘/?ro/‘”[f’. WAL L"V. /23 1“.‘;17:7/'.5

1555?5:}: / i/{,”"fx S

..... \J J{“// / -1

-

- 5. el [leaws ofe 775 -f‘\.=~
N\



Mgt AEA -1

___S—-—"—'_-’
che Al
Corsa?

22- b4~ 29
N - .'
" Fear B , prprall tn—(;h el
) W i -4
g ( O o 3 |
qJ‘ldll g
e SN
aGT\q U ™~ \
A h —TTZZ;’ZT' T _S'/(-( - Zq //
= . L)
) - l\\\
~ - : G Ay i
i— T ¢ -U=¥g o Lol o
LG A
™ ] - : ‘
\\\»__ - | L};T ¢ s & ‘/(‘(1\—1.’/ Lt ({!/
ﬁ“f\ $e Lo i - !
Lyr ‘
N 3 '%
A (__(’\) o G (,../LJ\‘ 2
i

e

vZ—( &—‘ J"’L\f’/i

ot acc
ot 2

W

2
clecom Divi
T ’ FA\ZABAD

F

sional Engineer”— =70

| \/\/\W\'

Yld AN

5[

—

—
(vHudy 6.
A\
4 Al Q/
a’mzc—r<,\

C’T—C—l'\ :7,!—
___A____—__J

‘L‘ldwr 24
E‘

_'-———J-'
(o 415 q

Fpr __x'_(fofi('ﬁ
<0’“‘ Freli -

%:uw

-

25



- Arnoncscais. eA-
“t‘-?lcon Y ' b ",_.—-

< QTR F‘M*T/DEPAHTMENT op TE’
ei‘5"T‘T~l/0‘fre of the = LECOMMUN'CATIONS

e .,1
7

C Y 94D

%Gﬂ -
qIT 226001 o7 %/%///)/D‘y

{'70')775/,1"7 Lw(’”)%%",b\/o;\;ﬁ
J./IA JS S %)L*hln//ﬁ
17dh O - ﬁ[_f\

o 4 o
237/ L.:// T /,7 /') T A
o O v 0’47 e oo N2 ,
7 ) = ‘\// / Cé (fA% :?»b
4

A
A i w”%c’?@?‘*w
7/ ﬂ\j s J//IKL/P#;‘7/ N

1
st oy . T
= "; /W_ 7Ly <\ =
o) },,. . /\ O\ / /) C7’l7 ?WZZ)’Q‘C
.-571\3 <) P U:Z;(_OJ Q,f o == 2.
< /-7 22_5 —

A
E LN "’)Lmél 5y %

_/k ’;_/7 c—/[() (

@ré/“/) PR ooy . ‘ Fﬁ*"/
b 7 s ot 3 He s v

=’
Jr df” y
/ O%wz HST A4 W’U’Q&V

\ /V'\)\ dWar-226001 /a/

. -



ey,

%Mbu G M "E

'PQ‘-\‘TH\'“.

fen 35 &

&mgj: e r"i\ oS- Do

WV

w t—\\ AR \

‘veror &= LSV IR

: \- ci’ al :S"% 989 X 9275 /-

, R\'U‘?‘\tx‘ ES = a@; 3&‘5’\3‘ 975200 |
FIeE  romfds = | “
=\ ?\:~~-\

. "‘u&“iNOt fUI‘ Pﬂy —~———
i T~

| R N v e )

| TR 9 75= 00 T

| -

; ‘)(/

% 4. 97JP’;;;- gﬂi V€ L/./, n/}‘-

/Ew/%r & .97zt 2 24»,??'(1—-/ Ao % v Jot

./:

(5

)

e

3

Telecom Divisi, ua/ Ergineer

ALz

4‘?{50“50 ,

T 20 = oy

)

yo/)/i/y Ar)

. !
i
A

Accounts Officsr

’—I- Ch"C /
‘ .., ©fe Tolonom OI
- 3 ’ A - vig mm: Cnghoor

J A O (Cush)
Olof T.D.E ¥Kd.

I_.

e

‘¢

)

K
I
’

¢

e

©

T

{

AN

o

N

k-4

™~

%’” \,\%\

.~ //’

P



//—-
b
B N
R N TSRO S TSR 30 W e
"'(5\ S0 !
L\ NEEINY [N

-\c“g“ct LT
- | ST ST \s=1985 %0 1S/—
\ (gf_“ §& ?r\\ / ‘ 275 =00
m%—; —-,;.'.—3\,:-57\- proy NRTSTFE ‘
TIFT wooglahes e
(‘E‘g\l
P

_(‘*up'lica!e Nat for Paymc}(t—
(% N TUEERT T ) | /

(/<3’\_‘YVVEK'

(gc/w:e/_/wég»SE “(QO\/,,“ :”"‘-//Zw,? 7/_);}’

-
Telecom O

el F ng: Neer
(e FAIZ \HAL‘
iy PSS (@ tme ot G ) i>

_ gy -
’ ﬁ U= : A’(' ’
G0 Vs

och 4ccourzj' Officer M b ,
L/f} eed e/3 Telecom Diyisinnal Enginoor - - Co R
'] A FAIZABAD, \ -
O (Cish !
uSh) "
OltTpyg , n /o w}v h
P - — ' i
; . T /
&\ oy
) /L M \ ) "\ ) /'/

&)
*w,l\r/



Ariaes s & gcf{"ﬁ @Iv
loww

— =g g

R PR T
R \

S )

—~ —
S frvas o —— SCT
¢
|- tévt SYYg D L1289 %“ 975/—_ 375_00
BTSNV S o T 5\&2\'5(\7(—
TR < o
' \<\:. =\ N o I
‘L\;ﬁd

L:§~ ad NUEERT e 5\\3/\ /

00’
[ N ‘
— ’ 0"--. ‘
IRV P i~y e e,
A ’ gy)”\ m'r\‘.-,g%E l’HEeK%
~7 lﬁ-({ ZT‘V\/\‘ Q ? “"' -
¢ N ' q’?ﬁ?\‘
\/} P /\,"’\.% ( I'%hé o
“\ ((\ g h X, -
(\\ - Qf", ,:\u-. ’I)*
,\ 3
(}/j\\/l// % 611,2‘.7/ 3{‘7‘%7
&

<Jo  IxE—
40 198 rERe ameyy
MJ::%"J") 77\(:1ny,>1/

%z A {1‘/'

N,
SR 7N -
I3 e )

Telego, Oipgsy -

ongl “INginee,

‘ - FAIZ»}UAD |
& 971;4'( @,‘/,-,r—;a%,\//%,% e %7/
! -  th
. ' — s - o230 I
#2tris E -
'Checke'd e c ' /4\, Sagincor ! B
JAb'(C:.’Sh)

: - \
Olof T.DE §q, %,,iﬂ ’
s



/Q(JL.QL.:,&.MLQ ced-bi_

\,
- ﬁ‘-ﬂ‘; 2\-8-§9 j

év:\ﬁ\"

ol AN G Xt BAASENNEE ot oty
\E\\J\Q t‘xﬁ‘ Zl \
= fesmaoe =T IS IFW
| S s v avgms AVES I 375/~ 978+ 0o
F&mt q\ m Z'fc\m' 5%5' T
SOEIR o = e —
~~~~~~ ~ 4 pavment
T oate Not for £330
e lephium Ne !

L} %@W’F@% 5(\7\\_-) ’ ToN RN = 975=OO —.—

R

/(
O 9/\/1 /L\\ b}/ 2’\‘(1 v. T:V/\(\/ NE !
7 o ot - A
. w 3l Ve .
YA Prim e T T
a ¢ . o ’,‘\HE%{;&; < TN gy 2y
m ?7““ " (SIS B )
A" L, b
= Clo aGrR—

T 128 o v

(Eh &\\97\'“5\
~for & 97)»(4;%»”2{1.4,,/ P Fre)ef

< @ N
@./;'/';;:2)«’?
Telecon Divisturg iy Hneer

IZA'ZAX; ‘\‘

By i 4. st

~ ¢ LtTh
ﬂ. 9_(“)‘\,2_6 | l ,"- N ‘/ -~ V

Checked .

Ja o) (Cish)
O/of T.D.E 5q,



y .
.W.WTW‘S&T ::.\YD\TW

| e

WS A = I ' ey

m%mg\%‘i\ — %

Areddis i 8EA- @ /

4
fm’g ‘30'—3-89

Y

S, |

| B e EF_NF&L,\C)SS R
-l e

- e N t (
poplieate B2
\" | \
(%§‘Vmaa%\—3@ 25
=
B P L\'\:_s ..; R
] :'bi\:)f %L‘JZXKE‘Q

TS

- — $
'/(( ijmu{ h ' %3 GTW/
< 7 : ‘

10-9- 5
(g M)
ENYCu e

L2 Qﬁ?&-?ﬂ‘éﬁr
éﬁi(w/%» & . 97‘3".—1.:(@%/,51( 4=

er R |
(::c; Z. //g«aﬁ///,) %
re o o

Telecon Dy 5Tonal Erngineer
FAI1ZABAD

éy@ 0%cs 2 pan, ?4'””'/ ny%’y"fy

A-2¢uy
Checked

-\
v J A O (Cash) .
\ OlofT.DE pq

_ ( \ e
S|
©Cr0 g Officor h
rfo Telac: -, Civisiona) Saginioor -
FA; A3AD. ‘

| (%Lu\_ - ‘
_—

L |

'
!



hoceshi 5 A f"i&_’: i \3\
. (\ o ()
T ICE Tgvieh 3| —lo—¥4

. o . \\ G~ - q ‘
A V- A e o 2 ‘ 3
P 5% ST S FECARTE or ST 37y

v A Yo A o |
V- /H%o SFSa

HE A .Y
- [Aegeit
e rmar—— I ‘—\

o
. q& e Mde ol (g9 A
(\ ‘v\g —— ‘.
At u <k & <hel T
J\\‘ ___(,?Q.. pb\
-_— - —_—
JAHe ’”'ET Fervpoe <2 g:/r//

-

(A BTGz e *”fy

yd

| PR |
NI .

20 Ty
G A TR CE T T AT g, e ™
ol 1217 -
¢ AT 5/

» P 1(1'0*3‘9
| L@:/ilQl)‘( A G
4 - 1210 Lrvee e tyr- g% m
(Ew %«é Q747 o (L3040 /(/ é /;7/7/%}( /O AUstuld

. ' /

‘ N\
S ) A . >
< 7 2B

' Tolecon: . Nl F e A1 S a/?
FAITABAC 0 7/ ‘ i
47,. 9).;:1(.(&; 0//:)Lf *Cﬁ;/a“‘r /’//-\4""'/“7/" %I/S)/Aj v
2 7 o
QAN /) _— 8

. / Y Accourts ffices N ‘e : "n, -
8/o Yelacom Diyigf. { A — )
™ Uvigonal Enginey . . 4 |
A FAL oA ), ?"«“,':A.-” " T

4 IS 1 4 & _ \
. . i
T..._.., ! ’ P (/t/"ak/‘—ﬂ ;o
Lo |
S
: g Lo



frnciasir. SCA-X_

* e
l’ .
A N
- k] G !
Y4
ry
~
I
coey LN N __&q
: AU TATER S B ETX IR IO R0 aﬁ\ﬁ—a

4 },(/L L’y - S-S

W\'%ﬁﬁ%@

g}g g

ﬁf‘\anm

TRl T S S SR et | ama

,r\‘\;-\—b,\ RIX 1;—;— AN RN ST F\?\”PV\"
T oo frasy

. . S >
B‘“’(_:\\‘ggrs’d’/ F DD miwae- ?—;y ‘F“{e‘-\“
FUTEIR W oUsPRrz e SntcRTn

e

\{Sfr:é»: 4 93 3‘{- a\‘ \3{\"—'\7\':.“"’; _‘a\ (:{‘T (;T\"&W
B s TEEE an aaw W&R“ﬁimv\ e

RASEASTREZEE S SR N R N

%ﬁxm‘%r\&qk MerRada WX OSITO aw A ¢S5 =00
\ bl .

A V& ‘;?{ ‘T\,\ TR :;”‘__\"'1‘ -Lf\l\‘ ; ‘
3 ?‘ :; E QJ\ — - - AR et e i (
/9/ s : ‘ o R¥cy G5 =00

: . — - = T wt S e
a\\\/\\q\w \;: {,\J\o(\\%\ Apata Ty AR N ST

A/ o |[feaa
L : A ’\F\h—?’&&; ' €5 —
6' }/M 4 mmm %@ﬁf\t‘r’—;ﬁiﬁ%ﬂg\ 3’? ;%i‘lfﬁ\‘ vty &3 _ S =co
P ' Ninedy sl |
CR)S_IT\'Y"Q,Q AeenA Yo f\év\cbx[ R %) |

Y
K9 0= 00

——— e = o

. , il LA = 39%0= 00O
: CRE - CHECKED —_—
Far IK . e eie v .
4 o
\11 -‘/'. — 1] Wi I e
] C1ief [ Prechecked
'ffZT ol het A0 Telvcom. Lw. (13 De

o /\ ,‘ el v~ . ~ .
/;,:cwb' (2‘4 ‘{)l // 7 . T Ditvapalcy,

g o far N\ L Kt=T @w '
Confyac ey S ST WA S AT

(D 2 P, ) et - .
(ﬁt-//% &) - ’100 SRR Gret ;1“‘9//%/—/ /\% j
| /

Tzlecom Oiivisional Engineer
FAIZABAD
A2 Lg)we %ﬂ's%wc’@ VErr s —,{?'i,/,ﬁ_c,; w"’f );{
1 3 ’

I ea Acceurs Officer
. < efa Trizzom DI isiorai Engineor
A~ ,? FAIT VAL, —-
\ i




"2
LM

N
G oAt

\

IN THE CETRal ADLIUISTIRLTIVE TRIBUNAL
Oonp il

PERESFONAL LIICH @ FokakelAD 5, i e e GON

LI IR A J

e e,

N - oyt Ty
SUrPLuwlacici, it COULL LR APl oAVIT iC.2

)

Cl Laladd CF QZZe0UL1LTS

.2 licint

[ P P - R N - S I .
Unizr O L0400 sth Kol LLisoundints

1
/A @
i v 3 DN S le
PN 4 W\
utg&Eyecrs, s/ofa,&léw;‘;iingr{;jﬁ
_osnts no T Leeam, e, E,?/yz,(,mu},.

FﬁLi%'v{LﬁﬁﬂF’ .
ft(/{

J

4
2 il e
- ' -
/Ls al
(ooioiuntloe
i.tin ¢ L.onont o~ omrnois ] Jo hurp Ly
scloanly coia. T st o-rti Do und.r g

N



s lnonthry
to fil. thls/c.intes ~oLL ivit on

rog oneents ond ls 1oil eequointi

Jurosd tu Inlove

“ LR PP S P PN vy ode R R

s Lnet Lho o IR O kR SE ANV A 8
E P - - e~ " [N SN T -~

J.llb(—\ [0 U U PR T i -,-{.L.'.tl. oL

U

th\: conwnts .. in .i.\.-.a..--Ya

3= “rhet o in o Ll B c.oneonts

< -
<

vith

th..

Tennlf ol thc

trcts

e .lem ntery
the/olficovit

it hes undurst

- <

Fate
R

2. .hs

3o

1, 2 rne 3 of ths wuol went ry asflaevit, it is

suLmittod thot oo xurme -l

[

su_ _lamintory codiwovat bDeve LooL

1 - S A - ) < L [ = S
Sll_.lna (S il N ..J-V:, [N | Ve dwll Lo

11: 7 r~loncwith

“he

inndv.ortontly

remnins thotthe petiiion © 78 miVvir (ngegld

1y the o rteonti o th . rustl

P N AR 5ty . T e
A SR LTS sach z.n.!,’t | SER PR P

* .

cestoring o LiC Il .nonoationod

2f anproxurd oS-

oev

: o At . - - A s
PLo Linfoin Leso L PoCi.r.y Iclotion

[ . - - - - + o . .
,oeltaeonoroiw o mE fuCa LLAES LTS s

the crnpiv o rc . il 3 oL

inoccpan o bl LT LTl Lo o guCH T LD

\V” e
choloL oo .ol dn s 0

1o ctili _cixndnge

anc

“arrin os

Shri

21 the

-
g

s

4

-
——
-t



tnot sincc

AN T tnis fiiiooowvat cre Lrou. Loy

3,

Lact in roly Lo contints o hrogrerh 4

4 EA

the Su o limentrry o ZFL0 wvit, it les rubnitted

the . iitiopir Yoo muv r Lo.n verking

~o suCh tiho .oencfit crn

ret oo extindod Lf th o circuloc

#iled in _cregri h ound roro_ly. -l

ong.dit ol tar circuler is

_cint of oltedinin, ti
L DN wWao hios tIlrald s Lo -, pourcr Lor 240
z ¢l e poonths ond

Jiys durine thi roes dim G
since the _.titir.or vz aot v oo the wmployment
78 -~ cosunl 1o vr r b ok L _rotmiint one

.- O B
- Lalb Ll e

Fo is net ontiil.” Loo Doyl
5 Lot othn o conoonis ol oo £ ool the
Su,  leaontiry o£.i0 vitogso oot courrcct omc ©s
such fru C.nlid. A rus 1 of Lonoxure=3 vhich
et filel clonmonlen o the Lo, i osantory affic-vik,

"ses ot cloclze Lt crnmilcturc

& B BN S
G A [ B R

18 pLunsUrid

In tho o _crtiwits

.o the contopls . rag

1 = [
. -l ',./ -
P | \
e
e

B

¢ s such

lr . curir



‘\
el "
L

&
L_ M
- = —— ~ + - n
n~ew of rres 3 00 & Lo sL. €D fuecords end

c.vice, wiiich
te . trute. Ho Lt o it is felso

.neocloo In ite

51

- .- -
R e < at e

el

Oy

.i.-_/..-.-a..'_a.‘-i.a—i(o

T A
> oo thes /o WY

S Ll Loy luix Eoon
! g ~{ ; \® /;;mf;;. Lo th. welnent,vhno

P

is deontific o FIRED A SIS S N

- - .
L O7V T e bLias o Yaoooak
5! v/
FATh} bl - .1 g = & ¢ - - T e
73 Coo Lot thot e wdorsticls WL Conlaats vnothis




3 "t o
" :
- £ . -
) 2 .
. Y o . -~
ﬁ ; ay - .
- -4
- O !w C n
o 1 - o [0] g o
oA " Ly ) £
, _.. 3 4] <D M .
) vl ) t <
; ﬂ cw ) 2 1 17} ol C
v =1 W 3 m —a 'y W
. ’ | . . 3 -
[ i . ; ; -
‘ i
‘lv .Iu + I 3 d * " J b
‘ . . : ) - i 0
. . [ o r i
” . . . 4! . ] ~ . 2
. et P N Vo
/ 1 @ e - , : , o
SN , \,m. ) .h 3 2
g 4 ) ¥ . " A Y
.vnu N ” o4 / .\.., 5 o 4 na =
<5 S ! {4 _:rN i L ; 2 -
’ ; e : . .
R ; "y L NW 4 KR 3} m S
: PN B - & i : vt .
t D : “y & «d - ot 4 3
} v { " A i = g o
{ B | Ie) : oy i & .-.u
“ 1 . “ i J. ~ -
R (S ; i [ ) !
i O] (o] 1 f ,
' e - o ) v 3 FN \ & (6]
3 ! " ; &
X . : M ¢ .U ,
w . o, v g
; ) : ) : : - \
g . . el 2, . S0
; d L4 ,
. : ; i | R A e
_ ; ! ! i o ~ S 53
5 ») ) & i 5
.\w ‘ 3 o] D] 19}
! o Q
i d “t ” \ V — “ ‘ m
: : ] o i,
: g w \V td N 13 % 5
2 . & S R ¢ ¢
1{ - i . .

X

- ..o Ccn

O s LICes

‘C-:

[



L -

2. SL e onspLnden s ~ove T ke o led

Tic L oo ooowose Ly Ll oceorallelns
Jhe . coloe LLauly e Coots et o nae

2 - ey s T . - | P e R
O T ST SRR A S A RSl SR s Cchlce ‘ BSoL e, 18 L

A YT K =N - . B B s 4 - -
Vi Iy 5 _x(..-x..Cﬁ"f, RGN 5 - e C. . .- - . C -

- i
Senrioe .

N . -~ . - . . R
ve ¢ letea e [ G Be 200 CI0L
- SER'e ~ ~ I 1 N et o SOy =
) e CIaeT U 0w LN e Wk Ll SOy nnesel lex
R
- Kol 3
“ - ~ - - LA - =~ L T -
o\\ i ks [ST910 Py & - - - - -2 TI0 V3icte & A
% aa A e e o Y e R S
= B N Y A b B ~ L =7 e L .t - . - - = s ¢
- P09 DY L N ..‘ —. &t - - 1 (O Y
.
| - - Do - - ' . - et - AL K, 0
e VeV .Cow - oowxdec. s JIvIeTo NN S s
S e
—
N . E - - S - . - N A b
WoL € LD L JLier, e bwzoze o lett

i ™ - . - " v e = - b £
- LR TilEL T Cop i Tuve » of
s . et e e e izt - e
- PO S O ~ T L e S - - A A . X e
Je r Lo Lnloe L owle 4, LEEl ez D



\./.
Ity vamt ‘
1ol e TooLe

o~ / <\ . I S

oCC.: \:.g..’i‘;(ﬁl UL PO Wi P S
/

Ll .ed i8S, - DIoCio L v It let.er dotel-

= e : -, L - N EI ¥
Llole elnt no2alt "

w20 1240

? ,..Ae‘.v-:.
. - ER

Deled L
PN P .
D . 4=2 V=3 . . ouEElo o vio,
—— i RE————- - —— - a— a w demm W
* Sl P . - R T 4 - SR
. - o e e ANl B as . C-A-l. ) - [
* - s M L
forew do v ¢ oove we Lo weveral o=@ LULCiRS
= ty o [ - e o . - oy FRp . om iy Rt
L T2 vle - e e A w..“.'l.(,. - - T2 6w [ C,Lf“_‘ CZ
- o~ - S Do . TV e . oy o) £ e
(VR SRS ¥ RS W 00 e e ae I8 . O wdm=b (9
[ N K| $ .
Sl NIVAG Vi,
3 i ’ o ~ .- -y P
3. Lo Je o _ 0TIl Nie.e o owlsc o ivex
— b} P Es N i . S . et - R §
ceve. .l ol Lo fooved Hoeclils Zer sLltille
1 ~ . i -
£l . e ¢ clinen tote-

. o
wd e e D L

e nffia vitc.

o S - . BN - o~ - o - -
L Tliee t e clreconild oise Che cervicou
- v - e . P o PP -~ o gn - Y -
S8 de L2 D L. Loe H. L o wln ML Ier,.

-T2 )

Loe., ow — ‘ RGN A P

shed s ' ! s ekl X

Ll Ve LT LD a8 weW Bl L Ao e



.
. .
L4 /X
!
: DN
f
- -
. - . - - Lo . ‘ - - S SRR, F Ry L
L Yaocr. .o e LF ot el 8 f coiso Eiicovit
~ T . PR . Lo
..O J-.x-a.x;"\I/ LR Q._‘ ,..V...‘.C‘Lr"e-
d - - - ~—
. SOl iAo diu o sldee noonciodiie el
—~A
o e cc.ecerio., sCcoal e (it
-k
/ 2
"
f"’//}w e
L R, P T . TeL e . q e }\ —
Lo AL Ill En S IcTe L2 / / Jox 0‘ U LT
Joote.cnu soerholow L ar Life snlel, Woo De llElnlh
% - PR - i - .
T Lo BLE Ges ee es By ~eTTCULZ, LACD w027, aLC TS
M <o, J_C: T,
i Vi . ¥ nice The dz.orne U
- VI e - -~ S S L VY LS . v Lo -
~
- - - ' - "_‘ {—_" - - L] L}
—~ Al DL s LT Gt ool s vfiic vic,whiidl

o Lve bes  Loooovels T4t . 1 iosl orpeficrn oo
fﬁ&ig\q‘ & ¢ i1 1 rLeic .
A. %, GUPTA g

\ ' YVVQ’
AL neats (‘aih (‘onr;- Coa m /2" '\"‘Q} S

qlfl.‘l.).....,,,,, 9 { f é‘? {




fj\\ BT ' ~»‘ll/\ '1'/ ’\ /)Hl )\\ < l AN /(\\_,'4 '

. N y ) ‘ ‘\'('(;u |\L.'{_/
l C Y et /?)5'1’{, y ’1 reo ke G B
T '
| l{mg'/«f /Sn-‘sa{'/ /c/-‘r/“/ REE
’ V . \‘ ./' < » ) ﬁ .-
DuZQ/}W\ /\ (/L///’, S._\) (. \'>§;// . C;f.v{)tfé)«t/e’ (\\f@

[’\Y\\U{ XYoo Ne -1

— - T e
———" —_ T S p—

hoo 7

Lapartnent of lelscouruwiicrtions
Ultice oL tne Cniex Geneinl Honager Telacem,,u.F.Lircla,Lucknow,

5 T.0L.5. Mathura
6. C. 5, L. 1.0, wao

8ubt Ragularisation eof cfuual kx workars enygegéu te perform., i
duties of Hindi Typist, 1)\ ot

VoL

Ret1 This effice lettor no . Nuctt/M-1% 3 duted 1;*9"30.1: «./'i

AT
}/(; Ne,Rectt/M-37/87/L/5 Lated at Lucinow, tuz |0 ~3-15.1
is,
A 1. The iirsctor Telecva (Veat) Lehradun. /",»M_MAN
2, l.1.M, Varsnast ST ey, Ty
/éo T..L.Fk, taizabad P AN
A, T,U,E. Sultenpur o Q; 4

\
a )
-

o SR K

Kiadly reler sbove mentioned lettsr wiereby a copy of
L.0,T. Naw Delni letter ne,209-12/50-5TN dated 23-8--0 olongwlth
copy oL UM, Ko.49014/16/89~Kstt(C) dated 1% _7-90 ngs baen
Iorwarded, A Cepy of the seme {8 enclesed herewitn Ser regdy
Teference, It is requested tnat tne instructions contained
tmrciq may be fellowed and the regulerisation case bo i1inallsed,

Wils glving eppointmcit as Hindl Yypist it is te ba
aentioned clearly that tue senlorlty will gc 11 xed in the
gradation 1ist of TUALLC as tne pest ¢f Hinul typist nas been
merged with LIS (Fer Cirole/Admmgntrauve siiices) end witn
SUA{Ler TIM/TDX oinoesg vice letterr no, 201/ 10/H46-SIN dated
23~4~90 from A, D.G,(5TH) Hew Delhl (oopy enclesea ter reisrence),

- (Q\Q Nerle

(VeF. Aty p)
Asstt,ldrector feleccm,,(IP)

Inci(1)Copy of lettsr no.
Rectt/R-13/3 dated
13940, -

(2)Copy of LWT HL lattler
No.201/10/86-5m
dated 23-4-90, -

’ \(c‘-»’""'ﬁ7/ | Kg/{ﬂ
\LAE AL
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., o mert o Trdda PO .\\\
.f;ﬁ Department of Teleceommunications y.?‘
: ST Section
W)L )
_ '-;i‘i\ g, : .
flo. 265-12/90-STN tew Dalhd Dated 90 __. |

To A KC:") \:
' a : Al)l Heads of Telecom. Cirolés ' "7/
Headr ~f Metro Districts/tIT™I/ nud
- hll loads other Adminlstrative Units,

\sb". Subjecti Regularisation cf cnpual workers recruited to
. b Ferform duting of Group 'c! Foste - age/employment
exchange procedurc telaxation regarring.

-

Sir, f
[y ) ! ,
\ I am directed to forunrd herauith a copy ot the
OM llo. 19014/16/89-Cstl, (C) dt. 16,7.90 of Department of
Farscnnel & Teadndng on the subject mentioned abeve {or your
p _‘énfoxmation. guldonco and strict compliance.
Vopes faithfolly,
/7(, " :
. . A
t . .
‘ . - VINCENT PARLA )
SRSTION OFF1CER(59N)
CerY to :- DLG(Per.)/Dir(sT-1)/D1 (ST-13) /aion 1 /Admn 11/ :
S JNCO/ENL/SENgRAbas/CSE/ Is-x;,fu;szsn1-.. L L e
. L] ! ¢
P :
W (7 0o - i
A ) e T /""—’

( VINCEUT ‘EARLA )
CRCTICN QYFICER(STH)

N o d A o
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Selertion Comini-=ion for recruitment for the g
Divisicn Clerk.

ost of Lowor '

4e are employ~d agnalpst the

posts of Stenographers and satisfy the cenditicns as lald down

in para 2 above ghall be ellgible to appear in the examination

conducted by the Staff Selccticn Commissicn for racruitment to
. the post of Stenographer.

The casual werkers who

5. The instructions contained in this OM are not :
applicakle to casual werkers dr!ng werk of purcly scascnal or '
casual nature or those werkling against CGroup 'D' posts.
é&ﬂ' Tl.e rclaxation given te the cosual werkers will

ke av-'1sble only for next cxamination to ba crnduceied by

Staff celiction Conenlgston for Lhe recrultinent to the pontr

of LDCs and Stencgraphers. It wil) he tho respenaibility cf

a the administrative ministrics/Cmpartmentc where the casual

worker £g employced at: the time cf{ izcue of these instructicns

to engure that the caswal woxkers inteuding t~ appear in the

relevar t examination conducted by the Staff Scleation

Conmission setizfyv all th: conditicns prescrired atove. Such
: certificate shall be issued under the signaturc of an officer ’
1 not belcw the rank nf Doputy Secreatary or equivalent, [Ir casc
" such certificate {5 not cpclesed, the appliceticn of the casual
vorker is liabln to lr rejected. :

v 7. . ™he casual workers vho compotes successfully in .
the regular examinatien condartted Ly the Staff Scle-tion
* Comnission will be trcated at par with cther successful
candidates and can be appointed in any Hinistry/Department/
Officc a2s per the ncomal terms and cenditiensg of gprolntment.
They will have no right to make a claim fer appointment cnly
in that Mintstry/Departmont/0ffice vwheie they uegce siployed as
- casual werkers.  On thedir regular appeintment, they will not
be cntitled to any benefit fcr the pericd ol servlce iendercd
by them as ca<ual worker.

5;”' Casunl workers employcd against other Group ol 1
posts fcr which recruitment {s not dene on a centraliscd basis, H
either by 5SC or otherwisc, ghall also be glven age
relaraticn, aa o onc time measute, for the yunjese of thed !
t2gularisation egainst Group 'C' rosts subjcct to Iulfilment B
of ccnditions mentioned in para 2 above, Thasc casual : .

Pe employecs will also have to ccmpetc successfully in the - e AT

. examination/sclection tect prescribed for the gest. Wherever '
condition for spcnsorship through employment cxchange is

ATescribed frr recruitment to such posts, this will not b2

E::izggg upon in case .of casual worker already cngaged against :

. |

The services of these casual werkers whe do not
‘ar in the examination/relectinn teont Inasplte of aae
Xatinn or who are neot sucarnsful In Lhee epmamina® tan/unaet,

RIS

1 / ’/%-'f ,r"
Vit / .
et U 'R . .-
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Department of Telecomminication
Office of the Teclececam Divisional Engincer Faizabad .

A YOchrt s, I, H. zaidd

LBttt . Gencral Manooger Telueen
}i (“ C t'i ‘1"31~3c0n U. Pz Cim..‘.;

Lucnow~22C301
© L0 E.342/283 Datud at FY the 06,06,1989,
Subs Posting of *STENCGRAPHER*in Telocem Divisional Engincer
’ Faizabad,

waeerd

alch referenca to your offics rero No.Staf£/:81/Deputat Loy
3 drbed 25,05,89 Shri Redltrinethi'Steno'has besn transferred £ rom
SLls vlvicion to the 8 CL.G MG lscon UGP, Circle, Lucknow t.c.f,
03.05.88,

Slnco last one year this office is cunning vithout
il w-:no*'rmhur and grest difficulties are beinc experienced by the
Jwheor sigeed In dlspes ingeoff .‘ngortani. and confidontinl letters,
Luversl vigilance cases and other impoltont cases ro uires imaedd -
e di.nosal,

It is leamt that the some Candidate in the czdre of
 Utencorapher are available in the cirele office and it Is requested
t e of then may kindly be ansted to this nffica,

-

vhe wvork of this office hes beeom: pruc tically un-.manacecble
(L' e v oliloy in disposal of letters inspite of my best efforvs to
B cloas Wt sene by oiving dictation to the clerk,

t
\

\,\,
",M \ \.ll
VJT"/C) ’\q\ , r
voaurly rdely 1s rocuest Jd, .

Telecoum D*vi., iondl tnsdrncer
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Department_ of Telecommunication

The following file & CuRe Mitus ul Uiiu oirice

are deal b by

mg.and?%very files of otrer Section Jf tiil .. rice my signature are

alsc available as in a Stenographer & Tyrist buth,.

oM. Name of I'les SN, . Naise of i"iles
1. X-1/Ch/Vi/€9-90 2. CR. oI 5ri P.N.Veruma,JTO
2. C.R.Regicter Le ER.0f Sri B.P.Dwivedi,J®,Bik

A Se X=2/UNO/Confidential 6. Ci.fites of Sukhu Gupta,JTC
Ze X=35/FY de UReiitle of W.B.Sriviva, "
3, X-5/BPK 10. CreZile of C.B.Duoey, "
1. T-1/ Memo & Telegrem 12, £-1/Industrial security

. ' 3cheme,
13¢ G=5/Fhcto-Stut 1Le ZR. Pile of B.B.Lal,Tech.
15. TDEFY/ € loe Ch.file of R.D.¥Mukur,T,.C.
17. TLEFY/Genl/i7 8. 7 LRY/PUNL/
19 DFT/CON/GB N/78-89 20, C~xel le of fri iohabat,Tech,
2le Dy name Dock Keceived Resister 22, {4ei-el Ot Cri Shitla .rasad

L/N

25+« by name Dock Despatch Register ch, CR, of Iri J.H.Panaey
22+ X=22/DET/LY/Diva, 26. C.oeof Iri S... Verriz, Tech,
27. V/40/Vig/Clatt, 25e  Cooof Cri Vinde Singh, "

@& 29. DET/CR/Ch.V/ e Croefile uf .ri Nand l.al, i'ech
31+ X-3/DET/CON/CR/75-76 32e¢ Cheifs.o i ori S.h. athac n
33« -7.7/Con/CR closea Jbe Cnellite f Lri oIndra Singn"
52+ CR.file of Ved Prak sh,Tech. Jbe Ir.file of R.S.sukla, leci.
37+« CR.f1le of Sri Se.B.Singh,Tech., 38, CR fire of Mazhor Avbas,"
39. CR.file of Sri M.C.Verma, M 4Ce CR.1file of Mohd, Assim, 10,
Lle. CR.file cf Smt.Sarla Dwivedi,T{ L2, CR.fite of sriKaitash Nath
L3, CR.file of Sri K.N. Migra, TO 4. CR.file of Sri Radna Xishan
45. CR.file of Sri P,C.Shukla UDC. 46, CR.file 0f Ram Kalap Gupta
4?7 eCRefile of Sri R.C.Srivastaw TO 48. CR.file ¢f R.D.saxena
49. CR.file ¢f Ram Chanara,®/ He CRefile vf S.Thomas,retired

L/D

Mary other C & D Roll,loose CRs. xxx are dealt by.me andg
My Signatures are also available in the Jtaff Scetion files,Afc Section
files,Gereral Section files and TWR.\. Section iiles, as in a stenogra-
bher and Typist both because both seatl s wurk vas periormed onity Dy me
or myself,under the ki ntroll of Te.ecom vJivimicual Engineer,
Faizabad. N ‘

(aghi PrIsad Panuey)
Stenogrupher
2/0vcuceom Divisional . ineer
Yuinavade
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Lofore - Lauvel oo dldegral
Circaic ~e cl., =hCilOw
Coeuae «:Lo 1«" Lf 1;.L
AFFIDAVIT
68 't
HLG; co -
\ AHABAD
l.ashi sraca. candey oee applicen
Jepaus
vnion of inele wna cthierg eee C_ o3 des
— &ix._:_‘_.s.:_u 4..;: n a.‘:'? I m‘;‘;‘ufl/'l "
Y
o L, tie .eponent i.ai.i :rasau Pancey
W G wlbout 20 yeeDi, s6n Cf -ril Lansn saj fandey,
&xuil\,ay 08 al, -\dil\iu:"‘

(%/ﬁ leciwent o. 1-2b, Lenlihs
foisabuw, +0 aeresy suvlemnly & Cirm and

N Coleny,
g T
s 7]'!'..,..
. , . ,
.~ stace on Ouwlls & unags®l 3

L. Ja_. the wéponunc is ap.iicunt in the
woove no.au oricinae. apulicwation wl &s such e
well converuent Wiza tne feCie and Ciraumstanceo

./
< is

Cl @ CuLie

2. Sz thu wegonenc coula sot Zile cone
relevoic wlCuhicies eerile Ju:t to unavoiwasle



Ol IS EeiCeS & 213 LOCULE.Te aLl NeCentdl, ana

re.cveatc Sor final wis oca. O the a_plication.

e fhat ap . licant io eficlosi.¢ Ladoar
Card in winic.. it ows e n menticaned chat  tae
o plicant haa verked centivuously for 359 days,

as onnedure .0. w=-1 to tniy afficavic.

i fhuc the —eponent it also excleosing

4 circular of :the covernment oI India, ..inistry
of Lowmnicatizca, i which certein clarificaticn
nave peen Jiven anw it nas vecu menticned thet
tie persons vho have congletea 240 days uurirg

a precealne .2 calancer fonta. chey+ili be .iven
Ce.PpUrary S.ulUl anu no‘age lirdit is barred for
¢rancing te.porary staetlo. .. couy of the above
circular is kein¢ annexed ..erevith as annexdre

2w0e w=2 o tuils afiidavit.

5 hot cac .eticioner/euplicunt is also

enclocine a co.y o0f the wm.ploysent Card in walch

<

it hes ween x;nt¢oneu th.t the petitionc is
sponcorec lupour of tae Jelly Cowsunication

Je_arcient, oS . giile ..C. ==3 to this af ido.itc.

LC IOV ~eonent
) Y )
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1, tic wLove naseuw ueonent o ..ereby
verify thut the contzacs Of parues 1 o 5 of tai.

al.iuuVit are tiue to Wy Ounag knevled.e.

LO purt ¢f it is Zulse amw not.dng raterial

Qas becn concealeu, sC hel, me Co..

Licknow |~ Jepoaernt
sated 3 7 e3e1bS1L ‘

L i.e.tily cthe deponcnt uv.c

a8 Liipelw cefore e,

SAdViCLTe

coie nly o fimecciticoa celtfe . n 7 "37-—? at//‘&‘ao
‘ ¢
AT Dy Cal weLOnGLC LI Ide .l srosan se.ley,
LeenU iLﬂ iv.eh‘:ifi(i.‘ 5./1 .- l:j- ~Q:‘.' ed . U‘f: 7 ‘Lw-VOC...te,

Ligh court, lLuckrnouw .eaca, luc: aow.

/5/?]\* nave cuticfied myeelf by examining the deponent
/

chat he underscc.i.s tuie conte.:. o thi: .£Iiidavit,
: . ..ich have been reauwover cnu ¢ .i:lainew by me cefore

nin.
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' Name & Address-af Mazdoor

.9),\ #Ho  Coodyeu [H/MW < fw’blr\;/f T‘)’»/éﬁ Ot
G et R [)Z’r\()b\ A /Qmm,

0.~ - o

~ LABOUR CARD

8 UNAB c‘«.f %\[[@ A
AN NEXCEE o 1

8
\ -

/Z) 179
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¢ Shri oSN o P e e ‘
. 6::%{ —-q\'\\k\
" V SN AN OGN\
111.—05 e
' p Ry
!_ D?St" o X Slgnaturesof IsIs‘umg Officer
1stt /C- --\aé—\(- WL ...... A < EAt
“ Must Name of S/T or L/M No, of enature
“ Sl No. RollllsN(::. ﬁ?xl:t;'ing (;)fll.icefr. Month doaycs) g?gégf
.'L .nksa,&b,[u,%}q_&\y\g&m MRz Qo . —
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. . .tg-n v... . ' T T e ,.:. ;._. ;/ﬁ J ,
Copy i letter No, 269-10/89-STd dated |17~1c~—1990 from ADG(STN),
ooy, LIn Sgetion, New Delhi gddressdd to The caémr, UPCircla,
U N S
sutject.:i~ Casual labourers (Grant of Temporary Status and
regularisation) Schema,
A, ) , o s e

There-have teen refercnces from Telecom. Cir
sceing clarification on cert

cles/Districts
Tem

ain points rclating to grant of
porary status to casual labourers.

Clarifications 'in respect'of the points ralred in the abtove
refcerences are given telow

. St o < ST !

e oo R0INTs raised t v e Clarifications —

) ST — -
1. EHow 1o reckon . &« -any casual latourer who had teen
Condlnuous service of engaged prior to 30.3.85 and did not
'21 lcast one year' for qualify for temporary status in accor-
The purpure ol determin- dange with para .1 uof the cadual
ing the-eligitility for latourers (Grant of Temporary status
¢rant of tcaporary status and regularisation)Scheme on 1.10.89
in respect of the casual will tecome eligitle for grant of-:
latosurers wvho did not temporary status subsequently on Ay
rulril the condition on completion of performance of duty of i

240 days (206 days in lle case of off-

C ices olserving 5 days a week) during’
':'f - the proceding 12 calcndar months.

_ , : , Such temporary status could be granted
_ T _ with retruspactive effect from the date
- P 'the prescrited condition is fulfilléd
,4) \\ suktject to the condition that the date
. vf c¢ffect should kot te earlier than
‘ T8 OS50 Duathox in cervian

after 30.3.85, if éﬁy should have been
qg%y“tﬁh oncd in accordzance with the
Tules, ‘

2. Will casual labou- «2+/”Ye¢s. No age limit has been pres-—
rers initially engaged crited for grant of temporary status,
alter crossing the upper However,. for tThe purposc of sutscquant
age limit prescribed -r@gularisation the conditions regarding
Tor recruitment te eligs age preseribed in the relevant Recrait-

itlcfor grant of temp-  ment Rules will apply.
arary status? ) :

i oa
tnl

3. Will minor casual 3. Yes, However, the
latourers engaged prior rendered .tefore attaining the minimum
to 30.3.85, who attained age'prescrited will not te counted for
majority after 30.3,85. any purposc.

Le vligitla for tempora- :

ry status? S

‘o ' : - [
f

~. For ithe purpnse nf 4, Qualifuing period should te rceckoned;
assessing leave entit-  with refercnce to actual No . 0 days cut
lerlent how should qua-

leave, and nbsence eic, All days ot
duty will be counted irmrespoctive of
intervening spcils of absence, which
do not consiitutec treak in service.

nonead?

' 00000002/“
~ .

|
!
performed ignoring days of weckly off, f
ifying period e rec- ‘

period of service

!

1
{
l,
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asdoors,

<g/4gcan temporary stat- 8 No} They may,

K

B

umﬂgamgngﬁq.mm~wmmgﬁﬂmgmmﬁm“
Entitlemcnt to ' 5.

" — R L P - e

) , Maternity Lenefitg will b__adm*ss$b~
haternity tefifits in le 7t

o fémale casugl Iatourers cmporary®
elnecetl of Lennla cuswl Magdours 1 aCcordance with the Hrovigie™
latourers/Temporary Ons of the Maternity Benirit Act, 1961,

&, Frequency 4t which 6, Twice a year, On the 15t of January .

Toave will te Crcdited, AAnd" 1at of July ‘eredit will be afforded
for the Preceding halr year, without
ignoring any fraction, However, if on

an occasion, when leave ig applied for,
N ‘ , Sufficient leave is not at credit, leave
. ' cntd e A -

Teavevalumeny may be Cumpured tagy the' date
of applicati n 0f leave and the admissi~
tility dccided accordingly ' '

7. iWnrking hourg, 7. Warking hioura opf the tumpurury mazdpoy

will te fhe same 8S prescrited for copp.’
¢Sponding Gr'D' cadra, !

A T however, te trought pn o
LSole conferreq N a part the Strength of ry1) time casual )
Tous cnployes? labourcrs, subject to ¢7ailability of

. work and sultability, jgp this purplag
: work requirements 0f differcent types .and
at neighbouring wiits cax Lo 001led,, -
Subjcet to their completing 240 days or
206 days of WOrk on fu time
fHE“EE%Efﬁz“‘FE“Iﬁ“THE—_Fecedin
montns the Considere e
' stTatys However,
Part time casua ~Labourers will be marged
with 1ull tina casual 1abourerﬁ/$empnr3ry

o,

- . - - AT oL - LR Y

;.lg'\{-'—;— - og P LTS ol M oamdia SRR 1P § .
agcordance with the existing ibstructi?pﬁ;,

- ' , for the purpose of rcguiarisation of
‘Service, ;

slien will g tempo- . 94 1n the casc of tem orary mazdoor who
Tary 0azdoor who dges .Goeg vcomolcf5_5567%56*E§‘§‘Iﬁ‘5"“35?
not conplete 240/206 increment will be admissible £
days as the casc may ke irst f the nmonth Sutsequent tp the
in a year Lecome cligitie mgnih_in_ﬂhlgh‘thg Temporery Mazdoor -
Ior increment? Gompletes 240/206 days. Gra )

Quent increoncntg will also ©
in the Same. nanner,

10, How the ccmtineq 10. The numtep of days of work pertormed

seniority wilj te fixadq Y oa casuul lgbourerp in an adninigtrati-
it respect Of tuccasugl ve orfice.haying 5 days weelk lnay te
3

nt of sutse-
€ regulated’[

Shoararsn Worlkdng admi- multiplica Ly tho ratio 240/206 tu Lring
Glstrative Offices have ther at par ith thosc casual latourers
SR doys week anyd working in ogcrutivc offic( having 6
liinse working in opera-

) days weelk and thaon fixing tue compinca
tive arfices havine § schlority, :
Jdays week,

—~——. .

9
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"GOViLRN. ENT OF TIDIA
b&NISTRY,O? COIMFINICATIONS
DISPAI'\'I‘!".E'NI_‘ or TKLK‘:OI’.}‘.LRJI:J(X‘IOHS

Banchar Bhavan
20 Aehua8 Road
Rew D:lhi<X19001.

Fo. 10-13/87.Rutas

A,
489) '
Snre )
Jeneral Man8zer Telecan/felaphope o
Talezon-Dyistrjct Mana rer
Sudblacitle Abao rption of ¢

eaal labourers .n the li~tof

~ ~
- Agvy
te Supreae Zourt Judrazent:

C4

Sir, ' _ | (m)m 27@73—
. ﬂ ~d -

\ . In wmplianc to Hop hle Surre=
“rtlTion) 23ty d Octode r 27, 1987, in Writ Pe tition No. 373
oI 199g ™2arding payment of wa o

S  casizl labourers at 7
L2 zinirun of pav in thae payr g22) ol

£524C835 50 150 iegularly ompl.
H2TI in the o rresponding cudro, but without aay
TOTaTAnts woth affict rron the Sth February, 1085, the
lrestonzte of Tele comman cetions has dezided that ;

ni
. \ o
CA)ElY the cama uhountre enraced an casyal’
bacis are L Y2 paj WaZAT oo out or the
E@i"mmT' P&y ir the 707 seale
0f mamlariy CEPlCTET WrES TS in tFE orres-
pand.ng cedms but vl thont Ly increment, wo o v,
; cllect Tron the 5% Fod., '80. The el
A lziour will also be entitded © DA urd A0 1
; Sy on the minten CT the puy scale o
W Clier allowunoe s ure to'he puyel

3 Court of In&ia

—~ -
€23 won
i

-

Pk

XV ezsad latoyr't

; : would cover M1 t_re
\ Czouil latour, part-t ~e Cicall libour on
N o r;—:e rs enga~ed ¢n Crlinenc: bas;s.—Part-t‘:’:e )
N PEEeTe w1l MW peld on pro.rsts biras, For —100A TR
| Ve PRI of paytont, To disGrct op shol ¢
>§ D3 cade whe the p U cimild leboum s Gre bap-
W SO BOlS WaTe S wrlinsi puster Wwils dhursed @
AN orke or 3

4 Setetlichrert 231l s or o (fl1co
)" \l CC’.".L!'."??F."le"- '




B ) ' 5 .{ ;
‘ (111) e orrearg at «t.ho._..sﬂmn&dr\am_&\m o
Do patd before 252,88 peits woly.,

————

2., The 8xPern il ture involvad 1n the Paywant o
8rrears is

clazsg Ptalle in the dcowunts ag harce
Budgat Section ge i,

L5 uidvew jxtw Ly he “dntactad fop
allot:ont ol fuande,

3., This is3uas vith the

approval of Finance(4 avi ce ~1)
‘:c O- }"O| ';\ ?/ E‘S

~AI datad 17.2.438

Yours fay thfully
Q

L{ % TN 2
u.;'-"""?‘tbjl}ti
; ( sa»Java KDMAR )
| : . DIR=ZTOR (sm
| |
Copz for ;z:'f‘omat_cn o1
|
L.t MNoomised Unions/a

| ssoca.at;.on:/Fedemtxons of
'the Duptt, of 'Ieleoonmunications.

- ? DXXT)/DDXB) /Secro tary(Tole,
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27/ o
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CENTRAL ADMINISTRARIVE TRIBUNAL %\6\"-
PRINCIPAL, BENCH NEW DELHI

Faridket Heuse
Copernicus Marg
NNew Delhi_ 110001

Datedy..17.1..1990

From,
The Registrar
Cehtrak Adrinfstrative Tribunal
Principal Eench,New Delhi,

To
Bhartiya Dek.Tar Mazidnoer Manch

( 2 Regd Trade Unirn )

T_15 Atul Greve Marg New Delhi

eeses Applicant
VERSUS

1, Ministry «f Cemnunication,
| Govt, ~f India
-~ New Delhi

‘ Regn No, 04 2172/88
B.D,T.MM Applican (8)

‘VERSUS

Unicn cf India Respendent (S)

sir,

I em diracted te ferwera herewith a crpy of judgemenfiat 15,1.90
passed by this Tribunal in the abeve neted case fer infermatien and
nocassary actien, if any ,

please ackncwledg= the receipt,

Yecurs faithfully,
S4 ¥

"~

o e

( SECTION OFFICER J.I)
Datedy- 17.1.1990

Fer Registrar,

-
P
e



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S
NEW DELHI n
0.A No, 2172/88 N
T & Ne, '

Datedl decisie-

15_.1_ 1900

Bhartiya Dak Tar Mazaecnr

manch and ~tRars Applicart (3.

Smt. Sheela Geal Ady~cate £-~r !

Applicant ¢(s)

VERGUS

4
Jr. Uriern ~f Ipdin Resprndens (8

- . AdTecate V-2 Lo
RGSponRent(S) )

AR :
-~

~0h” Hepthie My, P.K.Kartha Vice -Chairman(Jual,)

Ty, T P T
Lan dentpls

Mr, D.&.Chakraverty Admini strative,

JUDGMENT

(d1livaran v Hen'ble Shri P.K. Kartha Vico Chairman)

The 2pplleants, whe ara gtatad 4t~ he reprasanting 62 ~ v,

SRU04 CeBuAl mAZicrTS yerking 4n the ministry ~f cemmunicail.;

LR
4]
~
J

‘unment el India,riled this sapplicatien unaer sactiern 10 o0 wh

sdminletrative Tribanale Act,1985 praying that the Tesprna&t s o
iirected te rainstate them amd cther Similarly situated w-rhers

Lo corvico with centinnity ~f service and all back wages eon the

L)

priucipls oL the judgement ~f this Tribunal A=tea 4,5,1988 in

AR [ ¥ el
~h 828

/88 And Aated 30,6,1988 in O0A.206/88 and regularsss thadr

strvices, The applicants have alse fileda an applicatien cnaar

*ule 4£(8) rf the Cantral Administrative Tribunal (precedaredegy;
987 praying fer p*Tmitting them teo B

cin t~gether an~A file & st
topricatirn,

The Bhartiya Dak Tar Mazdcer Manch 1s stated =«
A rogistercd Uniep

o
~f empliyees which is reprasinting the inter. =i
*L the applicants,

2. The application wes fileA in tha Tribunal ~n 8th nevemcar_ize
It was admitted en 15-11.1988_when the tribunal 1ssuad netice t- t

LK BN N W ) 2 o 2 % o

" Lo



3 | %\

whe were appeintng after 1.4.1285.But tha Same erder alse discles.q

that ¢onsaquent apen such retrenchment ythe respondaents were in
dire neod ef fll'lng up

all the Ga

O
~f thrse vacancies and they had askad

nersl managers to depute availableg officials fer

appcintmant against these posts, In >thar words ,the administrative

raclsicn to retrench all those dally rated mazdcars who jeined
aftor 1,4, 1985, had resulteg in thass vacancies,

2. The Supremg ceubt ,by its jucgement dated 27th nctobar 41987

in writ petitiern } Vc-373/86 filed by the daily rated Casual labour

emﬁlcycd under P&T do

e v v
m— e

partmont Vs .Unicn cf India & athers-l987

(5) ATC 828 dircct d'
i "the respecndents te Preparc a schams en a ratienal
!

| basls fer abserbing sd far as prssiblae the casual

Labrarers whe have bean centinu~usly werking fep r——— =

\ B°re them ~ne year in tho pests and Talegraphs

Ed€partment."
"The Suprena Crurt further dirccted;

"The arrczars cof Wagaes payable te tho casual labeurors

ir accerdance with this ‘nder shall be paid within

four menths frenm teday Tho. respenacnts shall pPraparc

a sching f-r abscrbing tho casual labrurers. as
i

dircet d above, within olght meonths frem teday,®

8. Tho impugncd erdap of rctrenchmont in thaq casao bafera the

trihonal was madg thaore aftt.r ~p 234341988, Thn Iribunal cbsarved

that the applicancs had admittnedly put in noarly threg years-

as pcr the diroctiens-
they wors cntitlog e

sc¢rvico. Thor Sfter. cf the Supreme Cc:ur’ﬁv

bo abs~rbad and alse antitled teo-reccive

administrative dceisien te retronech all
these  empleyad after l.4,1985,
held geed,

wages- 1f anyydue.The

could, therefnre, ne lenger

9  In vicw ef the ferageing,the Tribunal ~bservad as fellews:d

reeedd toscse e

- ea

————
j
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TTRETT goler Lol y oA

240 "ys el th pret cticn axt-pa d t-

w rkinz frr porp

tment mphasis Aac.Q th s

11771 -t s1x m nths, Pursuant t~ th °

8.°Tr sal® "r’ rs, th. impugn ~ ‘rd. p “at -4 13th may 1988, was

1ssu . and th- applicants w r ~tally inf-rm 3 thet thoir :

S'rvic s sto-0 t rminat ¢, Th. p applicants assail-d th-

af~r said -r .r -n th grounc Tthat th sam: wes vi-~lativ- ~f

28-F ~f th In assrial disnrut s Act, Aft T ¢ asie-ring the riv-~"

c'nt abi-s «f b-th Parti .:y th. Traibunal 3% asic- th- impugn ¢

"rAsr ond th t rmineti n ~f thi s.rviceg f th~ applicants,

Th r sp-ndé-nts w.r: dir:et d v r.instat thmwith full

~

back vag s,

13. Wil hav . cirafully g n- thr-ugh th- d-cisi~n ~f th.

Supr m> Crury in thz casy ~f daily rat o casual lab-ur ampl-y

unlar p & T ¢ partmant, 1687 (5) A.T.C. 228, In that cas-~

th= princinal c-mplaints “f'ths patiticn-rs Wira tweafold, ner

(1) that woan thrugh many ~f thm had p-an working f-r ths las:

t.n y-ars as casusl labeurtrs, ‘- wag-s pa1d t~ tham warn

vory lew and far liss then th salary an® all~yanc+~s paid ¢~

5« th- prsts & ¢l -graphs dspartmant;
ani (11) that n- sch 'm- haq ben pPr parad
India t~

by th: Uaien <f
ads~rb th m rrgul rly in 1cs s rvice age

they had boon & pi-a wh- b nfits such ss inc -maac

y € Osaqu-ntly

3

P.asi~n, lxay- faczi161=s, “tc. Which ar. nj-y.a by thrs~

- .
wh” hav: b. i roeruit o rgalerly, Th-

~f s rvic s ~f casnal lab ur-rs wh~ havy

ou sti-n ~f t rminatiy- .
w rk a4 f-r m~xr-~ then

such p:rscng uni r S -ci-
28-F ~f th Incustrial ¢isput.:s Act, 1717 wsr - n-t in 1ssun in
e

Goars had, hw:y T, “bs

that case. Th S v that n~n r<gul-rie.

ati-n ~f ¢ BE Tary wiley sag rp casual lab-ur f~r a leng tiom
was n°t a wis- prlicy, The Court, th o for dir ct.d th. rs9 .
- prepar a sci.n "0 a rati-nsl basis f-r abs-rbing " as frr
as prstibis

P, the casual labeur rs whe hav- b-an c ntinu-usly

th'n cn. year 2a th- Prsts & t-l-graphs c:ipap.

¢ urt further Air ¢t ed tht th. arr ar

.“6.'.
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)

2 Ce 269-10/89-STN New Delhi Dated

) | . ) '
‘T‘o * . ' bt ¢
- a . . k . A
- The Chief General Managers Telecom Circles,
MLT L L, ,Now Delhi/Romkay,, Motro Pistuv.Madras/Colcurya
Heads ¢f all othur administrative Urics.,

LY
Subject: Casual Labourers .(Trant of Telrerary Statuc
' Regularisation) Schome, .

. /1
LN J . -
. . —

éuhsecuént to the issucyyg_inﬁrruorions-regacdluq
reoulariegaticn cf ¢ssusl labourey 4 this cffice loteer 1.
265-29/87~3M At, 18,11i88,3 scheme fer cenferring tomperary

\
SHY

a3 i

-dtatue on casual lebourers who ago ocurrcently employed and

have rendercd a centinucug sufvied of at leagt ora yoar hak
Leen eprroved by the Telscom ~ Commissicn, Dotatls of Lhe

Schome are furnished in the Annciurc. .-
2. Immellade action may kindly ke taken to canfcr

tenrorary status on all'elicib;a casual labourecs in
sceordarod with the ehove Scheye ,

3, In thls ¢connection yoﬁr kind attention is invive:
G letwer No, 270-6,/84-8TN (1t, 304345 wheredn instructione
were losued o sgtop frosh recrudtment ard emnlavipent of
ceshAl Jabaurers for any oty ni werk 10 Teleedr.Cirejen/
Lisgaricty. Cagunl lobourars ccu;d b @odianed al tur Bo.s .0
in frrJGCta and Blectriflcatioy Circles enly 1oc srecitic
WCLRe snd on complaticon of Lthe, poerk the casual lalcurcrs so
tngeged wopra requisad to L rvyrenghud. Theoe instruections
Wele redtercted in d.o. lotter Moy 270~6/84w0 i, 22.4.87/
anG 22,5,67 from Momier (Pesrs.) ana Seerctery of no Tolecomd
Boerarcimente regpectively, According to the instructions .
eubsequcnt]y izgnod vide thig cifice lettor Ne, ST /04-0™N

R

Ty, 22,6,260 Trosh recrudtrait of casuel Jabourers cwen for
frecitie works for specific pverfods in Projoects end
Electrificaricn Cltcles alse shduld not be rescricd to.

' ',~l‘ ,‘ te
3.2 - In view ¢f the sbove' instructiond normally ne
Cisual labburers engagad afcop 30,3.85 weuld e avallenle
{20 censidcration fer coenferiing tempgerary starus. I:. the
unlikely cvent of there Ledng any dhses of coapisl Fakarars

- SrOaGed after 30,3,65 reguiring bepsideretion 7or genfcrment

H

'.'...".’2/1‘\.
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T ey of Bag Do BOTclceon Le. 269/10/85 SN At 4eh475 to all Hoéés '
Car ircle

re
Rogularisation Of servicng of ecasugl Workars 1n gp D neatg -
) gtlaXation of cployncnt fXchal.ag Procedyn, -»1rntruet1nns re
¥ o

I.an ¢ir-otoq tq ferwara horowt

th 4 cors o0 Mip, cf P&T, .z g Pub,
G?iﬁV.’:,CUS ald pSﬁSiCDs OM ne, 49014/1.’:’/84 astt(c) At. 7.~.;,;5 on
| e subj ot rotad abova, top informqticn, Widanca qna furth,
actiop,

"I nacy

i 28 Thy instructicns cortalnag {np the g enclosed oM Y bo hrouant to
- the notiee ¢f 11 cencar ot yng gp YUur centrol for stpiet conpliamg

with spscific,vmphasls in “e8peat of th: Proviclene ay Pasa & of the
P sald op

GOPY Of th: atesesata ou ne. 49014718/

8 Bstt(c) ge. 2445485 fponq
| D3partocng cf Persoun-] oA Trainirn, GOI N

Sud : Regularisation Of sarvh gg o1 casugl labeup in Gr.
I relax-tiop of anleyrang X2 hahge nroc tdura

: Th. UnAsrsicngg is M rogtoq to sqy that the Sarviseg of Casual
Y ORY wg May bo~ﬁulapisc1 In Gr p po

D rretg -

23S 10 yq, 15yg Mintstriag/
YDAt ntg cte. stb st t. Certaln corditions, in tarmg o the
L e instructions 1ssueq Ly thig f'ePa~tnent, Crad of tha
b5, Ns 1s t'at th

©1 onndi -
c TCArned ghayl o Lava byan raoryl -
n:dthmmahtheamﬂowrnt

swbah sl -

fXChqang.., Sporsorshin hy tha employmant
§ie7angs bar, A Ppgle and ¢ 3
S,y .

43 that reeredtnant ne casu
§.cla ~lways hezmhathrouzh thoe aepleyment ctxchange, It h
SURS Leon broveht to our retice that ine
celung wapo CCIR ravenag
ﬁisa Lhan thiLugs the

al werkapg
R as_hoy-
8rtaln ¢ g4 th5§?<¥ngtru:
am casuq W rkers werg reerefted othepa
nloyrent axehana )

Y0 ai th:gg DUrSCns may haye hean continuir,. a8 castgal WArarprg
fiur a nc. of Yeersy, they or U alriaitl, for reil qp eo20indnant
and thelp seérviceg Day by L1l nat e 0y ti-,, Havine rrasrdq to

Tha faetl that cascgl woerkop, Peknleong L the waakar sactinngg ny tha

Calsa undpe kardship
ra, 1p cobsultg-

ha i1ssug

il sp appol ntment
Y RaDuprql insthQtlors, &

Wore reerufted ttheryiga than throuch tha umployrigni: axchangg

9{0V1dfg they are oliniby, r raavlar amnolntment tn al1 othap
) !’L.Sp&‘cfr ° ’

, 26 It 1¢ ONc e gqeqin reitorateg that no apoointnant of CAslg]

sWirkarg Shaulq by maa,, In futypg otherwise than through tha g loyment
ﬁf’i?nguﬁéuﬁfbanxyidggiatic‘“ proned o, 3378 15 congiis, ) raspensi-
The offhigl eoerneernag ~ ©ikal a EN aralngt

L]

Cifclc ¢ndste ng, 8stt’ pa

39/Ch 1It/2 4¢, 11.7. 5
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Depart:ent of Te lecommunication
Of fice of the Telecom D*visional Engireer Fai7abad.

EXPERIENCE -CERT IF JCATE

Certified that Sri Kashi Prasad Pandey S/o Shri
Bans Raj Pandey 1is working with Telecom Divisional Engineer

Faizebad as a casual 'Steno-typist' w.e.f,05.09.88, His

work is satisfactory. | (,\
‘ L A
&3

Te lecom Divisional Engincer
Faizabad,

Datad: 20-10- 8,
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20,

I,D.s.Chaubey,clerk to shri XC Sinha
Advocate declare that the person making this
affidavit and alledging himself to be the deponent

isknown to mepersonally.

d -
= v..rT -
- ;
- Identifier,

Solemnly affirmed before me on this day
of July ,1990 at am/pm by the deponent,who is
identified by aforesaid clerk.

I have satisfied myself by examining the
deponent that he understands the contents of this
- affidavit vhich has been readover and explained to him.
{;—’r."‘: -

OATH COMMISSIONER,
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. w8 HxE'Ble High Cayn A Judicuin.s 40
LUCKNUW BENGE A
) LUCEN @y

gu-‘-‘—\—'-sm . f‘? C«f.:‘.ll.‘" 710.1

— i

Yrit Potiticn MNo.8795 of 1986,
Cyen Prekes'. and 27 othora,
TArsun

State of 1Ll ond anoiher,

Hon'bla "j.C.Sriveasta-a J.

Hon'ble s.H.ih.Raza J.

.

The petitioners who are WOLKiIN a3 Junior
Clerks in th2 officn of Hariian on” asci=n

Vel fare on «iily wene bucis, hove  1d..4 this

. .
wrlt petiticn

[
'J

Teyi o for a writ of mandamyg-

4

directing th2 coposita Dartie~ to ~ay the

= 4 "m ‘:‘
emoluments and other bDoan2fita which £~ bnirs
22ld to the regular em2loyees and not £y 2. an
with their ec-rvicee. It has baen Terther prom s

. . . - . 3 3 ~
&t the nol tionzre may bo 12gnlaiiand and to

[

Tenr payment of differsnce of aee

t
v.
3

- SR
Cr=a -

oL their resn=sctiva zopointrant,

It has :an ave red

pre

nothe rit e cition
thet 92 pot ltioner~ hove Lenn vorsing sineoe

. _ .
<lwdnNn U sanctione

it has been stota

nave boon encaaerd on daiy

ard therraf v unestion of re2alarisation Aoy
absorp*icn 11 D0 coneidere:t. RERNEESS S WEATA YOS




UDBOCLMNLTY Lo enntar in &

& in v eyamina
. . Fealet Y - - Y Y - 1= ] has Y
Ot he fafnd oni as ruen Yo weg notl regularised.

- ration
Jimilar gues S 1w for conside/befors Hon'bl-

e —~ 4 ™y .y - s - v Ya o e .
RTem2 Court in Bhggwaetl Prasaei v.e Delhi Stabe

‘ineral Devn'oomaent cornoration (1729°(1) sco 361}

in which cace Lhe cour: 21

vl erperience would alvzys aid
2 perr.n to eflieciively discherge the

<7 - l9 @ oare guicne to ¢rnoss the

cinimaen sducationar

ya
[@]
§ -t

o~

Sed ror the different
Y actor to be receroned
oL 1T is 50 a2t the time of the
enrvice. QOnce tha
2z Lei
et e LU wori
eradle length of time, it

vourld Ze hard ond harsh tc dopn- them the

conlfirme-ion im L Leenmative woatas on the

grouna thLt o thoy ‘lac ths sro-cribed

educativnel qualifications.:
In view of ti > law laid down 2y Yoar'ble sunreme

—~

- = e i N L. ~ p - -
Court, the g ~stion of OS0rplion or r~gulari-atio:.

£ . P
0f the DetTiTione

3 b m e e : ~ e - N ~ - .
C270slcs par.l2s. L Zir ool L vawLion Of Loy
y £ P - s k=
of differene~ of pey with

si~ilorly nloced Junior

Clerks is comcermed there ofponvs to be vo Paag oy

. Sy ™ - P (. B “ * .
O mhnToav T IR s tianed . e e s

t
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NeecnI/mile/Tus/ AR gaten

4 . 3
Acglctrtion j'xﬁé*-%j4ﬁf-°f 1990
‘;‘,‘ .: “ "“, ‘” i ! ~ -
. R LR N N S A APLICANT

b : I : My - '\ e O S AL .0 o
-~ | M Vb gy RARE wakrilﬁfﬂw\ﬁ
! ¢ o N i ' —- - o

- . K\ ~‘j \f ,\\( : v",«'\"“ \\‘QA \Q\’s.,,. t‘:\\‘\ {\Cﬁ T ,\\\ ‘\){}\ 4
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[- nthe Central Administrative TnbunalLAllahabad
Qe/ wibNo ... [3F......of 19.9¢. 0y

AT ka?ﬂ/( i /Y%Q‘*C / ....................................... Petitioners ‘g
' Appelant
Applicant

H - VERSUS ‘ ‘

! e ZQ Ll LN vererceenens ereremniaen Respondent

Opposit Party

in the above matter hereby appeint and retain

" SHRI KRISHNA CHANDRA SINHA, Advocate High Court
to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend
’ the sarﬂﬁn all interiocutory or miscellaneous proceedings connected with rhe same or with
xny decree or order passed therein, appeals and or other proceedings there from and also in
' proceedings for review of judgment and for leave to appeal to Supreme Court and to obtain
return of any documents filed therein, or receive any money which may be payable to me/us.
2. I/We further authorise hlm to appomnt and instruct any other legal practitioner
>| authorising him to exercise the powers and authorities hereby conferred upon the Advocate
‘ whenever he may think fit to do so.
! 3. I/We hereby authorised him/them on my/our behalf to enter into a compromise in the
above matter, to execute any decree order therein, to appeal from any decree/order therein
‘ and to appeal, to act, and to plead in such appeal or in any appeal preferred by any other
' party from any decree/order therein.
' 4. 1/We agree that if/we fail to pay the fees agreed upon or to give due instruction at
all stages hefthey is are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such are paid.

5. And I/we, the understand do hereby agree to ratify and config

“I the Advocate or his substitute in the matter as my o<y 7

I \ intents and purposes.

>\3{° ' Executed by me/us this day of

K .
y\ \J\O\J A
" A ’

v Signature

' Executant/s are personally known to me he has/they have/signed /% beforé me

N Satisfied as to the identity of executant/s signature/s. L ( T e s
” ( where the executant/s is/are illiterate blind or unaquainted with the language of

i vakalat )
Certified that the content were explained to the executant/s in my presence

I
i _ the language known to him/them who appear/s perfectly to

” understand the same and has/have signed in my presence.
Accepted

|
A~ Lo
K. C. SINHA
Advocate
High Court, Allahabad
Counsel for AppHe€ant/Respondents

NO..../...[.a. ...... 07‘(‘71 ............ .
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v C .1y 'y\/v{/S('? Lar c/ L
' G : ; \C(\
Kﬁ“(% A\ \/'7916‘(, }L;L(\‘/ ?Q L (ﬁ\ ~ ;)’FPV
/ VS, | rﬁq”ﬁ
Divee Ned(\ S0 \gﬁ pNNFYUﬂ( NO_i_?—
v -}.',,f} s ’;j‘.‘ T . ay Y .‘ A ALl a

400 0 DEPARTUENT oF mmcamimzc'zxmmf “ oo

- CL ‘\, L VRPN ..\ ’ ‘.‘(“
Wiy . VIO S Ofﬁice of the = '~
. N e]_egOm Divisional ’\E'engine:er'r
.;):'\.,_ ¢ Ye s "?’ ™ Faizabad

P
»- . ., . [ ( * :

No-E/07 /Miridq. Typiét/us bt 20/5790

’..
.~ e

. g\ y 4 . p .
Jmmte;qns are called for ammngst I.3, Os whowa,re w*lling

Y
to work §s, a" -Hindi- Typtst in the ‘sc;t'ti

AN 5 of Rs. 975 --1660
BN A of e
s .dn the @@—fﬁie TeleCQn},".P:L Lonhl,: Eng T Faizabad with
EEDD Py . s
mininun speed of 30 words per minptos. M v N sav
W YRV K . "' v i '

o " ‘Class IV officials who have the requisite

qualLfrIcatiom (High School) with 3 years of serviece on

1-7-90 may also apply far the post,

—— e e ey

LT SPRP

It ‘may be noted that the appointment w:Lll

be mede on purely temporary and& adhoa basis ang can be

M termfnated at any time without assigning any reason,
A Applicateionsmust reach to.this offvyee

by“{'r.e% -90. No applieation will pe intertained 1;,received
ofter 10-6~ 90. All applicationg must cOme trough. 'SDO/AR
conce"ned

‘ (.: : T)1v18 Ontl 't\f‘ . i .[ ﬁb
! 1 S neey i/f
M / (, - {/‘ Fo1zabaq _ L

for information And wide publicity
amongat the staff:. ' '

1. S8SLOT Fy/Barabanki/UnnaQ.

2. AEM Faizabad,

3+ Dy GM.T.(G.A) Nawal Kishor Road, L know.

k. "S.I.M.Zaidi 4. M. %G .G M, T, Luck:dow

5. Sh, M.A.Ansari 4DTH ,east cir%e «G.M .@.U-.P.Lucmqox.:.
6

7

Shﬂ? K.Chabra, Deputy G .M,.T JC .G M .;T.UeP.Lucknow,
Shri 0.P.Arya - 4DT (Recrutement)_ S e f i Sy,

LA ) 000'...".0.....'00
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Department of Telecommunigagion r
N r
B 24
L4 Shri Dgana Nath Bingh
Divisional oOfficer(Engg.)
Telscns Divisional EZngincer,
“ Faizabad-224001, /S/ 7 ©
e Bab! In allow the officied to work gn the sane pue. o8 bhefore upto
. finalisation of the gases
4 Ref: Yecur letter No. B 337/208 dated 24,2,90, !{:
“ _ 231 Y) - . i\
Respected Sir, E
, . 5
Please refer our letter No. mil dated 23.4,90 alongvith Hgontdis t’g
CA? Court Order regerding to give the paxmission te the applicant to work y
- i continue in arrvica aa befors upto Zinalisation of the cses. Respecte \f“
fuily I beg to ntate you kindly oancal your ordexr dt., 34=2-90 and allow o3
J me to work on the same »lac0 as was poxforming before, Afther this, I *’31 .
) vould like to draw your kind attention towerds your offioed order N3,5.101/ :I ’
T ‘ Hyndi=typist/45 & 47 dated 20.8,90 &3 45,90 through vhich you have asx%"}’@w \
&
. : a peniauon fxom &xi J.K, Chhabras,Dy,0.M.8 C,.0 .N.Q.W.lee.luckm to
Y l t one Rindi-typist & Stens through Mmploymant Dxohane and you are ?
y 0485 you;7 official problems to above mentioned Bigher suthorities that ths i
S - o:u« vork and progreas are suffaring badly duo to lack of lundi-typist . \
and Stenos In thie oconnection,it haa come to my knowiedge that you have >,
called for a Departmental Valunteexr in 7.8.C, & Croup!D? ,nd algo T.S. 3
Labouri vide above cited letter, So thias 1a to {nform you please again .
aeo the Hon'ble C A T Court order dt, 24.4.90 and also oall for me becauge
' my candidature is already put-up in your offica, 2.

. I, therefore, request you kindly give me a change accoxrding to
) ; " C AT Order to appesr in the Departmental Seieotion for Mindietypist, For
\ VZ _ / (L Yl (/7/’ this kindful action T mysslf & oy ali fanily nembers vill be highly cbliged
- to yous I gm anticipating to you that you will must Co-eperate me in every
sphere of my Fconomic & Sexrvica problema becsuse at prssont I am too much
puzxzled with my social liabllitieas

Thanking you,

Yourgijg}bh Y

{ Re P tunaoy )

fgpenegrapher
Ofo felecom Divisionsl Engineer

/\ . Faizabad,
/ /\ COpy for information tete

1. Shri Ummed Singh Manrel,Dy.G.M, {CA) Luckmow. for kindful action
t please,
2. shr‘ Jo Ko Chhlbtl, Goﬂo.O/CC.G.H.Z'. npocuclﬂ'hcknOV. xindly

give tha permisaion to ddvisional o:ucor(nngg.) Faizabad to
anpoint me on the post of Aindi-Tvnist/Seencarapher
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Departmentof Telecommunication

1o '

’ Shri Deéna Nath Singh
Divisional Officer(mgg.f
Departm:nt o f Telecommmication

yF aizabaie’z"z‘logl‘o '

L4

e icant 0 work continue in service on the game plac @,
subt  Aljow the aprlic ck oo

R/ S)I\ro

Plesse refer my letter dt.28.4.90 alongwith Hon!ble CAT court om er
Gte2644¢90 & letter dte 15.6490.. In this connection, I would like +o draw
your kind attention twwards above mentioned subject. I want to say you that
I am a Departmentsl Sponsered Candidate of the year71982 & being a sponsered
labour of this department youshould allow me 40 work continue in service on
the sam place dn which applicant was performing Lis duty recently & absord
me as in ragular Steno/Typist in the department because against your illegal
termination order dt.24.2.90 Hon'hle mamemiks CAT Court has issued an order
dte2644490 tO put up his candidativeein the department for regulisation if .
any selaection was made by taking the Departmental Exam.. I am feeling fit
forthat . Please also refer your letter dte B-1p1/HT/ 47 dt. 23.5.90 in which
you have asked peymission from your higher authotity to recruit one Hindi
Typi%t and in E-103/HT/45 At.25.5.90 you have calledvolunteer in the Dapartme

¢ in Cadre of Time Scale Cherk & in Tempor 8tatus Lalour & in view of la-
there is no Al¥T&Ténce be tween Temporary StAtus %m‘ & _ppgsered Casual

L both are equal. So in view of law applicant is also entitled tO Pe
gppaear in the Departmental Exam of Hindi Typist.
™~ s

I, thexefore, request you +o kindly follow the order of Hon'ble Court
and allow th2 applicant to work continue in service on the same place as befo
~1e termination because aprlicant has to hold his all family responsibilitys
is tco.much perplex economicslly in this un-employment. 80 8&gain I reqQuest
you +© kindl'y consider my case synpathetically, for this M ndful action
dpplicant and his all family members forever will be highly ohliged #o you
But i1f the applicant did not get any response aboutfat your end will be
finally compilled o ¢go tO Contempt of Court for the sz}ety of his regular
employment i the Department. I am anticipating to you that you will must
o::—-eperate*rg; at every stage from your level,

%f{ﬁh regardses

ol

’ } ‘)% .f Yours . fa tthIl'Y,

/O'B‘ v \ W L T M
S / /,/f/ 2 m ( séegégigggzz j

Datedt  10.)9%1990. . Divisional Officer(Enqgg.f

_\ vZ\Department of fTelecommnication
;((‘j‘ JA Saryu Hotel
1 1Ao  Eaizabad-22400%.
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Vakalatnama,

‘{;‘(l/ - TCU«. Yt prt,k}\/u\ L=\ S/ ’}(\(,\\,
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~XF
SITTING AT LUCKNOW
}\}C“ﬁ/f C Prayed! gl
L Py B,
7
VERSUS N
ﬁﬂw Nedth Syl
/
.)J ~ ‘ 7
' No. :}6 [ 990 of 1!
¥
! | we the undersigned do hereby nominate and appomt Shri_____ -~
- .
\e-nd/ShTI EZ AN FQ/‘O(.A L)’\,\-(-J Ay 3(« 7‘1’"’1»’2'\4\

Mkt%&{ AN 97’( /’}\X \{/3)\ L) / Advocate, to

be counsel in the above matter, and for me | us and on my ! our behalf to appear, plead, act
and answer in the above Court or any Appellate Court or any Court to which the business
is transferred in the abcve matter, andto sign and file petitions, statements, accounts,
exhibits, compromises or other documents whatsoever, in connection with the said matter
arising there from, and also to apply for and receive all documents or copies of Jocuments,
depositions, etc, etc, and to apply forissue of summons and other writs or subpoena and -~
to apply for and get issued any arrest, attachment or other execution, warrant or order and .
to conduct any proceeding that may arise thereout and to apply for and receive payment
M of any oraall sums or submit the above matter to arbitration.

v Provided, hcwever, . that. if any part of the Advocate’s fee remains unpaid before
the ﬁ(st hearing of the case er if any hearing of the case be fixed beyond the limits of the
town, he’r';, and in such an event my | our said advccate shall not be bound to appear
before the court and if my|our said advccate dcth erpear in the said case he shall be entitied to
an outstation fee and other expenses of travelling, Icdging, etc Provided ALSO that if the
case be dismissed by default, or if it be proceeded ex parte, the szid advocate(s) shall not be
held responsible for the seme. And all whatever my | our said advocate(s) shall lawfully do,
I do here by agree to and shall in future ratify and confirm.

ACCEPTED :

Signature of Client .. l/( W hw :/4.4
l(’\. \ L\_ /‘T / 2y ! -

Besnocreests B Gesheevocosttas sssens saseszenzeey sevecslnzlne

A 'T'L/Q o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL.BENCH
CIRCUIT BENCH : LUCKNOY.
‘: * @
CIVIL MISC. APPLICATIUN NCG. %5 /1991 "
o v
) v - 0 BBHALF OF
DIN/ NATH SINGH AFPLICANT / JRESPONDENT
IN N

.

CONTEMPT 0. 23 of 1990 (L) .

Kashi Presed Pandey s2pplicant
Versus
sri Dina Heth sinch Aespordent
&
.o To
yed COF -
/ y 1
! \ Mﬁ , . : . !
\L%‘Cﬂaﬁ “he Hon'ble The Vice Chaimman and His Other
=

Companion iiembers of the aforesaid Tribunal.

The humble applicaticn of the abovenamed
MOST RESPECTFULLY SEOwWiTH 3
1~ “hat in view of Ffacts and circumstances
stated in the accompanying counter affidavit, it
is in the interest of justice that the notice of

</

contempt petition ne.23 / 90 (L) mey be /siseh

Clismigsed.




PRAAY 2R
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LHEREFORE, this Hon'bleTribunal may

kindly be pleased to disriss the contempt
petition no, 23 /90(L) otherwise the

respondent would suffer irreparakle loss.

/
st /-liarch /3 1991, Q“\
X2

(K.C,SINHA )
AGcEl. Standing Counsel.,
Central Gové,
Counscl for the respondent.




IN TrE CENTRAL ALMINISURAATIVE TRIBUNAL ADDITICNAL BE.CH

CIRZUQET Z ENCH : LUCKNOV.

COUNTER AFFIDAVIT

OFN JEHALYF QOF SHEI ONANATH SINGHees e
RESPONDENT NO.1

94y

AP IIDAYIY IN
i 3’“0»—
" e COGRY ’
! IR CONTEMPT FO. 23 of 1990 (B)
{ Sri Kaghi Presad Fandey .applicant
, Versus
7 Sri bine Nath Singh «Responcent.,
r Affidavit of Lina hath Singh aged.abod
;. F/ ‘b/ ')M

e éfs_years,s/b shri all $h Kbu“t9S35?(

Telecom District Engineer,Falzakad,

I, the <epunent avovenamed do herely solemnly

a:firm and stete on -ath as under :

1= That ths deponent is the Telecom District

o

Engineer,Feizabad and has be=en arrayed as Respondent
no.l in the contempt petition and as such is well

acquailnted with the facts deposcd te belew.

4t



2.

2w That the depeonent has read the contempt

retiticon and has understood the contents therein

fully and he is in a position te replythe same.

N
’ 3= That the contents of paragraph 1 of the
Centem.t Petition need no comments.
4 That inreply t. contents of paragraph 2
of the Contempt petition,only thks much is admitted
that the ;2 titicner has filed Original Application No.
137 of 1220,
| S5« That the centents of paragraph 3 of the
( Contempt petition are matters of record and @s such
//yjﬁFt_TﬁQQ\\\ neeC nc comments.
PR

?’%ﬁ%ﬁ@'\f’%

V> ‘,;/ 6~ That in reply to contents of paragraph 4
4 b /
- 457 of the Contempt Petition, it is submitted that this

Hon'*ble Tribunal has passed an order on 24th April
1990 as guoted in paragraph nc.3 and as such it is
not precticelly possiile for the petitioncr to
prefer the reyresentction during the course of e

dey 2lomgwith certified copy of the judgment of this



3.

Hon'bLle Trikunal at Faizabad on 24th aApril 1990
iteslf., In fact the certifiec copy of theorder
cated 24th April 1990 of the Bench consisting of
Hon'l:le D.K.Agrawal (Z.i.) and don'ble Mr.augéiih
K.Obeyya(fi.ii.) was issued by the Registry en 26th
horil 1990 ond as such the guestion of preferring a
representation dated 24th April 1990 does not arise.
However,the copy which has keen annexed alongwith
the confempt application as aAnnexure-~l kears the

cete at the end of representation as 28th April 1990
an¢ in case the argument of the getitioner is that the
gepresentation alongwith order was filed with the

of fice of the Divisionsl Encineer Telephones,Falzabked
on 28th April 1990,it is macde claear that no such
applicatiocn has ever keen preferred in the office of
District Engineer Telephcnes,Faizabed on 28th April 1990

or thercafter,

7= “hat the contents of paragraph 5 of the
Contempt setition sren.t correct and as such are
cenied.The perusal of Annexure -2 would go to show
that volunteers vere cslled foemamongst time scale

clerks,vhs were willing to work as Hindi Typist in

the Telecom Yistrict Gngincer,faizscac with the mindmum



v
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4.

¥

s.eed speef of 30 words pcr minute anc also from amongst
the Class IV employees who have recuisite qualification
of three years services on lst July 1990 and as such tle
assertions made that respondents were notifying applica-

tions for steno~-tyuist are absolutely baseless. It is

the word *HIMNDI TYFIST' which has keen used in the

M
Gocument dated 20th jaugGse 1990,which has been

annaxed as Annexure-2 to the contempt application,and

not Stenotypist.

B That in reply to contents of paragraphs 6
and 7 of the Contempt petition it is submitted that
petitioner's representation for consideration of

his cancicature fcr the appcintment on the post of
Hindi typist could bet ke acceded because of the fact
that neither the petitioner was amongst those persons
who were celled for taking part in the appointment, nor

it was a post of Steno typist.Contrary to this the
petitioner wes working under the control of some private
contractor and the Departmente has neter paid any

salary to the petitioner. As a matter of fact,the emolum
-~cnta were paicd tc the CQntra££;;;d it is the contractor

to CistrildlE the same to the petitioner and as such the



5.
Government has got no control over the petitioﬁer’s
engagement on casual baslis.However,it is clear that
neither he was a time scale clerk mor he was a member

cf Class IV cfficials and as such since this post of
Hindi typist was restricted only for the aforesaid
cadre, the petiticner cannct apply for the same,as statoc
carlier,; secondly the ,etitioner has never worked

on the ;ost ¢f Hindl typist and this Hon'tle Tribunal
has ressed en interim directicn dated 24th April 1990

tc consider the candidstere of the applicant,in case

any ad-heoc or regular pppeintment on the post of Steno
typist is keing made,which the spplicent was holding

on deily wage basis.In view of the order dated 24th

Aprill990,it is also clear that the e titioner was
woerking as a stenotypist se he cennot he considered for

the aforesald post of lindi typist and as such his
reguest was rightly rejectecd by means of the order

dated 28th Zume 1990 2s has keen annexed as R.A.$.

9.. That the contents of ;arsgraph 8 of the
contenpt petition are not correct and as such are denied
In fact the representatien referred te in para under
reply is tetally miscoﬁceived and since the reply has
already Been given sn 20th June 1990 and as such no

further censideratien is required en his repeated
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6.

request .Mereever,the persen whe are casually engaged
only #y the contracter whe has taken a contract from
theCovernment to di scherge certainwrk,cannot addéress
te the “ivisicnal &“ngineer ,Telecommunicaticn Faizakad
2y writimg a2 D.O.letter in thename of the deponent,
Since the pctiticner is not a member of government
organisation, pei ther he is holding any civil post

end as such ne action has keen taken for the said

irregularity which he has cemmitted by writing a

D.0.letter ts the deponent.

1.0 lhet the contents of paragraph 9 of the
Contenpt application are not correct and as such are
denied, The orcder cated 24th April 1990 is very muwch
cleer in its entirety that this Hon'ble Tribunal has
directed to consider the candicature of the petitiovner
for making any ac~hoc or regular appointment on the
post of Steno typist whereas the fact remains that
neither therce was any ad-hoc arrangement nor any
regular a pointrent of stens typist was being made in

view of letter catea 20th Hay 1990 but it is the

temporary post of Hindi typist,which was to be filled
in and that too only amongst the time scale clerk and

clasgs Iv officials..either the petitivner was time

scele clerk nor class-iv official and as such the



T

guestion cf flouting the orders of this Tribunal does

not arise,

11- ‘hat the contents of paragraph 10 of the
Contemct eppliceticn are nct correct,as stated. In
fect the petitioner has illegally dragged the deponent
om misconceived pleadings. The deponent has always been
respectful to the judicial authorities and has never
biven any accasicn to his best which warrants the
ccntemptuous action against the deponent, Firstly the
ceponent pleads that he has not committed any such
contem;:t as pleaced in paragraph under reply and nc'

notice on the facts stated in the counter affidavit,

can be issued tc the deponent.since the same has been

icsued a2s ex-parte on 4th rebrusry 1991 and as such.

<

the deponent is gpxpressing that in case the mfzresxid

this Hon'lkle Tribkunel arrives at the conclusicon that y—
Tacfura s

the deponent has flouted the orders of this ch'blez

et the best it can be the case of inadvertent mistake

and not a deliberate atcempt and for the same the

ceponent is ready to tender his unconditionad apology.

12~ That in view c¢f aforesaid facts and circums-—

tances of the case,the notice Cated 4th Fekruasry 1991

I¢me L.
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in the aforesaid contempt erplicetion may be dischargec
ené the contempt applicetion no2 3/90 (L) Shri Kashi
Prasad Pencey vs., Sri DinaNath Singh is dismissed with
A \',_

ihat the contents of paragrarhs 19 .

V A a \ A -
&Uﬁﬁlb&&ﬁ e Lo\ of this

afficavit are true to my personal knowledge.}_‘_\_fe

§5,e) 71 E (=4 1@@&7} -

of garas

ere based on recwrd and those of paras — -

%/ A X\
are based on legal advice,which all I believe tobe
true. tlo pert of it is false and nothing material

¢ hz s been concealed init,
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Aegistration C. A, Noe

) R T S PUR Applicant(s)
, ] j
xl. { .L - . N

. i -
¢ #8520 a2 -

Respondent§s )

. p i . o "i ¢
o~ . - p y ¢ /7
- - v .
Q/ ,- ;
_,"f -~ v -~ . 1
roy ‘ ” S
/ % !/ /' .
, - - Lo
' Please take rnce « - - v~ coolicant 3bove named has
i Presented an Agpll - t.on - | Ly L7 wieooaf is enclosed herewith
Y whichi nis been <9151 red 1ot s ririvnal and the Tribunal hasl
! fixed L 0T . FOI. .
4 DT P el
’ S /" I T
: «f, nc apgearcn.e isilde (o yoor behalf, your pleader
Of ny scre one duly autioii_s. oo ~.% and pleaa on your beralf
in toe said apclicatioo, i+ . .2 oo r2ard and decided in your
dbsenc..,
Given under my nanu . . -1 .. c¢i Ltue Iribunal this Day
cf 1990,
REE SR Gy
. s L R z‘\"\ Ly
. For Deputy Reﬁlstrat
ngdicial)
. T e <
! J" - 7 ! s = 4
f A Y




CUNTRAL AGMINISTRATIVE

TRIbUNAL

CIGC-1T BLNCH LULKNGW,

Cont ,NO,23 ar 195

Sri Kashi Prasad Pandey
Sri Dina Nath Singh

o (1)

X
%5

erencen Applicants.

vecssssESTRNdRNtS,

alseg cirscted to ssrve @ copy e

cut of Zourt for which 8ffice will mats available

0402481
- Han'blz Fr, Jistice Ko hath, vV,C,
fyff’ §§ch ble lr, K,Chayya, AN,
s \@ '
:{ ‘ )Ei Iasue notics to rescondents ts shew cause why
‘ﬁi E I%hf rruocezdings for contempt may net bes initiated
ﬁ%gkh ‘;égainst them and 1ist for erder en 5,3,91, In additirn

“w,;ﬁf?’.u//’ to the iosue of notice by the effice, #he applicant is

£ the grdr on respondent,

cepies

af netice the applicont witkin 24 hours,

So/ o/
noms .o,
//TrUa ggoy//
a?
s \\ v\\
\ L‘\\I\ ...-/ \\\W\
Ao Thputy N
' ¢l i.,fii};. 5. salin T
koo Lowdk.
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ALHTRA NA
_LBUTRAL ADMINISTRATIUE TRIBUNAL

T S R A Y S o

CIRCUIT BENCH LUCKNOU, N
Cant,NO,23 of 1990 (L) G

Sri Kazhi Praﬁad pan,j.y assoedd Applisants:
Sri Dins Nath Singh eeesesenmspendants,
04:2,31
Har’ble Mr, Justica K,Nath, v.C,
Hun'ble Mc, K,Obayya, Aells

> Yssue natice te respendants ts shaw causs why

the preceadings fer centampt may nat be initiatad

- wgainst them and list fer srder en 5,3.91. In additien

te the issus of notice by the sffice, the applicant is
g#lse dirscted te serve a cepy ef the arde en raspendsnt,

#ut w»f Ceurt Fer which effica will make 2vailabls cepies

&7 natice the applicant within 24 hours.

Sd/ sd/
A M, v,C,
//Trus Cepy//
A ,\\
. S - }
A ', \ v \U“\W d'h\"?a\‘ A
. A — -

\




NTRAL AODMIKISTRATIVE TRIBUNAL K
GIRCUIT BENCH LUCKNOW,

Cant . N0, 23 af 1999 (L)

- f»s Kagitdi Prasad Pandey essoons Applicants,
Vf’(g n 4" 8 Dinx Nuth Singh esssssofisspundents,

«\\/ ' .
ﬁ$gﬁ§ ’Q; D492491 ‘

et SIVN _Hen'ble Mr, Justise K,Math, V.G, ;
“vBen'hie Pey R Obayys, Ay,
bt

)

iasus nstice tu ruspendants ts shew cause why

% i',m prageedings far centampt may nat be inftisted
= againat tham and 1is% far erder an 8,3,01, In addition
- ts the fanus «f nntice by the ."icl, +h. applicant ie

wige cdirscted ts ssrve s cepy ef tha srde sn rsependent,
eut sf Caurt fer unich effice will nake aveflabls osuies
«f rnatics the spplicant uithin 24 heurs,

_.)JM\ 8d/ 54/

v Am Yobe
(‘}J \ //Trus Cupy{/
- Ve
- Sef t b\\K \\ﬂ\
} o j : Deputy erstray
) ;{ ' al Ad., Liistrative Tribuas)
. . Luckuow B.ouch,

oy Luckaow
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23=A, Thornhill Roed

Allahabad, 211 00

Reglstration QuA: No. @omf Melt of 19v¢ @)

e CAT/ALl d/Jud
. P L i ’
koo b ‘JLﬂ'( “nbtfy Applicant(s)

40-00‘000000~04o¢o-od4

ARV £ 3

|8
Rena pefn -.»} ,2 Reapondent{s)

COOV G4 5080t B B 3K N J

S .
* A

@iﬁV\Nrﬂ '5&E§L” Kivﬁpuﬂmﬁ‘/jﬁoﬂl)
(A '[-:ﬂl{}\‘m.fe 1_1}3) 7 ﬁgcf Ny /rh Va ML 2 ,Y‘_‘]

Y)t‘\f r‘xg\-\,\\' . r/u.&jr,u( V,L(

+

- N
rake notice that the applicant above named has
-wpy of whereof is enclosed herewith

& Pleage
\ loresefmed any. Applicdtun ¢
\\xblgh has Weén registered in this I[ribural and the Trlbunal hagl

fized ¢ - Day o: .
i c‘? oy Of %) (7, Fore el s .

~

If, no appearance ic.ude on your oehalf, your pleader
of ny sone one duly eutrurized to Act and plead on your behalf
in tho seld application, 1- w.il be heard and decided ip your

absencs,
Given under my hand and they scei of tne Tribynal this Day
of 1990 : : |
® } : \ ‘ \\ \
‘ \ ,\,\/tl
SR TR o
- (“’ > \ k

) y Fer Deputy Regis%rat
‘;J{JHdiCial)
(l‘e'((r'<





